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(B-91-6) 3491-qn (4151ThaTT) •I'gsiT TRIgua4 w) alma: za iafa: t-{•-c 	wErr kfi 87-41*T tr0-  774 f*Tfl• aff14 7rt ve4424 * Tog trr *mail *14.64 wmf-41-61 	fwir* aTWER kalif* m-r 1-4*T3 (nzl-kvri)3ff. 

(11-4147) far-Alan-az;if 9Tnifwu * fa-arfsfzif, fq-4* aify 	
Trziana4* artzpil *farz aT-grmf-4-wwrfIrl wr-4r;  

• (a-9-414) wf-li•ft-/- *far-z• u2a aTzlaml (4-41), trtlerthl at if 4 f-lwr 	Trq 11-44zPi 	argurf-4-q m-rtart WM;  

(ZirdtZT) t(41 tern MIT ai- T mm, Trit amit- ff.gra fta 	ftrff 	zw-1 trin ath Trri: 7rT WT91.;  

C4re17031tAT:014'iril, 73711 tikiltri T91 371T -Tri; rq7 Writ;  

• 
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(1M) f1'lftlflacf t jftiyWril uu 4104113r4t/ Wit :— 

(T) 	711182(1 1291Rii 'ait; 

cao 	wo; 

('T) 	•• 

(artsuw ) Stile 	t faa otiettvif 

no 	(g) (qW) Wftrtdi (itztticmi(ti) 31141W4 T:11 

(t) faxarquiciqfoiftilt*at fstigmttra; 

(a14) 113114 ( I els1) i; 

(IL) ?aural TT% 

(TO 	ITCTRII 	Jur; 

.070 	Ire arm •aritara tat I 	thtirr; 

(v) 	tam tar to,14; aitt 

(q).  Trtrl 4,& T)T; 

tat-I to facr 	 atitcr •srlaral*i, aaz*ata tat vat ftrucc-r a-1 ftz 1:4611 

(*A) Atsumd gat zarard W, TUNiTIO 3TAT 31*217Ti tle 	r f*.  man fata 
ft.46n -cm 	W/g gru ft-4u wR, tifterd war : 

at-i*1-4 *tam trurSit4T !TR11, 	

 

41 	flfiqef i4ITTTITT4 artt41 
fat tifiNer 	f*-rn Awn; 

nclai 	 WitO Litt TRTRIFTT; %rich arlitt way *-4r TRI ci11-44 TM; 

( 	) 	cm:t atutict T  	TTO, 69r:84 Ira, 311UITTT Tret tIT api auuqtItrd 
1:T4t1 ii ram Ttaal tagr-rr 8v11 tirtittyr Alt * fralt vrwr 	tit Tiara TriT T ficnrc4ct 
TM; 

(WE) .ii1qvicj4f,'mama ?awl, trktruir ç crx 	 11,41 er aft, .atinttict , 
(IMbICI4V WW1 ubuctitif t FeTFRI T791, 3-4 1:011ftd TIM 1IU ZTTI srati war; 

( 	41 ) Ta441c1141 tMiardf tit att fqqat-citacitt* 4t44N44* fait TRW PM tITZT-4P1TAT1T; 

(74111) *P-44 ricixTuttch, Ward! iqr waif art La Alciftlit filIPPT TT ic6784 TTIT .t11 
faftarq* hit fel atrt ,510 agoTint tat4 ma tat 4).1114 T-<* tapif fait 
f1I44 earl /TM T) war War art* tarq -grafraa *74 * fea arlkyr 7a1 
writ air kit 	.3,4m-rr 7r4 avu trig *74 Hi-tror t4 we 4, 
ram Trim *1 fa,mfin ami-aorr T-(91 741 anttlRTrIT f-4-4 iTtfr31:1#4t1  if 
MlI?lt 8s21 	fla t11IT1r 
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(Tr) feint{ T 41-dK =TN -FT.( itarifirT-  !Tit TT** 7T.  S 

1-*-Tft xr-m 	TN TINT krT3Tum ITT.4 t 5, 	a litTIR icht*-1 dictrid f*-R 	T-1 

(m) 	ide(fessucvi T1 TIT t Mint am #81 Mql 3117.til : 

19f¼itqqa asitei -kw.: TT Tedsrl ITT ITEze/1 TM% gi-nri ad 19 •11 

fTwm T114 arlitcff ram, atm tsi 191 •384ft; 

(an) feiYeircis:814*1 311T 1:1 i*1:11*T8 TIT 1:28-4t ti3J4 	:541(cr writ : 

19 ferigfavicy4 fTit NI PIM **MRI*T '*1-T, factiq, rqrHuzr-i*T11 

tri 31-It(1 ar4tuT -{Twi *Rua *1 TO 4440ttfkc7I1t511Wfl. 3T1 W ;  

(t) 	Tftifizrginentifkirtgmzt t trf Ti 	• wurcTITT wra mat TIM Tz .5 • 

*1 Irffd *T4 	1.:4kgravatizr 	tifa4 *TIT, '3114 *P8T1 	ctipi 

*7-41WtTI n *TM; 

rciamtotl fI *WIRT 1F1 Thfltl 3r4111ft7 *TIT, atm, 31i1MT ardPIT *TIT WalT 

<mai  444(4 	al Vi Thntigid W(91; 

(Mt) R1gfati.i. M 0171141 	f4--*1 *RITA T-Prit fa-4m stdati iitzgrkw TYR% 

.1-RiNct1441.1414ITTTT *WM TEM; 

Caul •cfrErkT1 t14111V TRAT WWifErrftifelArgli*W4ta* WAN in ER 

1.W Ircifilel .*11-axacquioafairdtm-Rtm attr fattelml*t 	tfOrrtftr* 

refroTT Train B7(tfff ilmTT T-4 mtki; tifirypil unr aitzTrke 	 

TITrf t 14511-quicierl TT *MVO *TM: 

(ttg) feRtOwerci ft.ft Num RINI% "STIMzil* T TIMPIOUIFEN*1 tV(IIkft liPTI*3‘ 

*Via Tr-41: 

*Tit.ATTiMT,. 	va gum 	*sreITT14 aitTcrn ?min, roWt13rrupri: 

in trerektt...45:1415141%-1 tug( tat*, Alt:Tr tilt* 	I*141114.14 rtt 	 

Tri TITudyt*ffii,NTV1**-411-47aft*TuT TivErsm**TriT, AIWA *0 fq 

trnflIT91'gru Mid 47 wit 

(11-41) fli5t494ymel4 T-T TT4 ‘t;114 	a4jqyq, Mg% IftErti, 4644t, iiI1 	(R9171),, 

wei 	armi*TIVTI &nem w(-4T;  

(111) feRtifeluitia trea =mit q 	 ( 	adto), rIf *IT.* try; -in prratt Rtqfw* 

afart114 fertaRtimeter T1 AT* rifail5b.%19T; 

(iketf ) feve8falum4* 1tra, *Mall tIT fteitlqi *111-411 flT 31t( w9ii .fc411494. *TM; 
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(gn) 'Pity* (-Km 4, *mu nunik*; 

4 0914 	 1:KF4 
4ifd, itira ml 412811; 

('in) ictri 	v4n*l74 ariner 1ir4 Tit* 
.3E1 	14 fAt Taftitirdn 111,4111Ci ft/11 WIPTI; 	Ir<Tzi 

(kW) f411/ obiT4 octracti ltralT 11 0,646a frin t yr 
"n* fairing 1".44 !ping% gm iinfiNict f*TH uuttnr; 	Titer 

(ntcti) Tif-4q; 	 Trqn-Tika 

(1) *14 lint* Trki tict.4* Virg Twit mf*1 wrerifn fan trg nmir 

(4) ird nftws* +KO* REF fail *Ka* ging *Tit : 

/19 tti cid ti ct•f*ieg mint4 ftdnewohgn Vi 414 

tiftirc tet 	Rk. 4Ti *fvfn and) miti ngTR flfjq4, **nth* iliflq4itatiglif 3/4  *mei TO wit** att: 	vrilT;ftwc-iiiiM ;Circa tt 	()writ fikirdlid Tit*mt fit 511T Th-frofisict chtioill mtficin Zan 	*tit aritt 	. 

fq?jqulviq tIftTM% 01TIT f411141 Thl TRff mni,aiqt 1i4twTWIT MIT aiwt 

(g1) 	if4,e Tigleff*f*n fayq ciumzi atnITR 	flitTt W131-41/ WriT; 

(ti) ntiw *r&T Az -a-4* Titet trent Mit *1 di. cpci wrir; 

(wt) fqfquitjq * Taft firtzt nnchtiifZtfqd TEM W Tint *litita ftwtrtf -cemr; 

(nin) (w) qt4c, 	mcscrvvil %,Tnit*Tprral Trft*-11 TR *mg *T-4 *tiTart 	cp *TT; 

(*t) n4*Mnt-R duce am *IT ye opunIf win **in *Pm Tina W(9T icRcir ti 
**lint I:Warm:1rd tt, am-dm-AV no 	Timn4* dowld wet * ariTgi 
alit); 

(U6) 131Tr4 Oita) aTurnIR Tat n fatal *I* gtoi 	sl Trim— 

(w) 	Trim 	 Tffitt *IT WM; 

030 	nnz 	 nim f*Tilmn *I, Kw 	nift4 *1** amt*Tift4*-1nif*BIT* 
TaTi* **Tiff an4 	f*Til amlmn*Iti* ftTa ain*TalTi 3/4  44-0,Icr arrk ara 

I** aigron TIM *shad f*n mrn *like tit; nt 

tice-4 

(aw) *limn nmiln WLFTWT P0E8 TITtrcTheT 
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(i) 	11*ttffiii 	< • 1)74114 wIt. 

21c. TR srferfwera*wa-OY* arta n, Mil fwmWerw *raw* 9-Arr 	fmar-oftwa inn 	f 	0 Wiaff muff arafw 
attr -metal*. 

(W) 	iciVesiqeacitt AtetTff 	 *1f4t aoltabic f-4-*m **a 11*-rtf WriT; 

(t) 	favafergruw Tepi1ThqIwarcbi4z.jf RffEr-itit TI 	ch-r wmr;  
(*A) torticb frt-el, 4;14 turail   cttitku 	, trk 	 aitt rrt 	 arfra 

	

(art) fakqf 	« * 41 	4, rata wawa* err am( *iv taw TIT t4cbc44 tern 4t77;  

(tri.4) tpaAszt, flirt u21T lam it 4111 ar-44 afAtuart *ref ftft *Taw m vari *-1-Ar; 
(a*) 	eci aro * 3TRT mferwrfterY * *Rif wr, at/ wyrr * 	fw Trrferwrfterl A wfwaerl**-grg wrif ?war t fw *ferfwera, tlflf:vpil war *ante gm srwu 

t Thifefolarr 

(Trra) t:r1 arm srfamil 	wmr wen it1:1 arm ch 	*-r ermA wa 	ar fwp:r ferfwen wen 

	

erfemm 	
0,1 	r 

l gm, z* tro ar 	artlierfem fwq art 

RIA. ( t )*74 after-c. <INN el 	**I 41 vich 'PM 	Litt *ft 	 Yñ, *elk  
(rzw) rderfw;  

(t) 	•414<er fwefraw Tama, trearkw win wr art maw 	; 	Trwta 

(wIA) raw fersmr, masrkw 	 Trf--4-4; 	 tr<sr 

(•art) earm Tarum 
tict-E1 

(Trta) w-* taw fom,.masr-471wrcrw *I %mum-wit-4a; 	-fr-qa 

(n) 	maz atalciajenilar ***I * t 3rmr4, A 5---orfatrfu 
gm weitdclit'acgilt anl-artl 4 -wifi xi 	 fwg ALM: 	ner 

(1:0) Ram ticia * i#PRE214T; 

(aww) erect cram.: aivgrcri f41.1TrifiltV4 Ii6trq 04 74 1:#41311 
t arrart A refer:if-a gm vdr * diatig 

-II Ara Ws* fwg ARO;  

(*) -maz 'RerrtW t t fwgrour*, vlifera gm 
rgcn * araFrw 	t 	fwq 	Tr-cm 

*eau 

/Mt 

(1<t4 
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(#(4) 	ell uST al *ma* **I 31-44ftr *1 *al la** gm 	-r qicr f*R 

( tag ) rata amtic * 4-41*.*.  arautrtm 	t 	srfuf*fir * a-44 	Ufa 
figfracr ?war *Run t f**Tif:la 4 fat* *1 *at 

trInr-w 

() 	I 	 masa *1-4 * gem Hatt Trr an* 4 	.4 kg Tr4 #1; 

( 	u 0) *Rai *14 POW17441 gTO 8114 4 t frana f*R *Re* fiafro al* T4wal 
tear*** 4 favalkociali 1-04.41 4 11114t4 aral fatalawer414 *1* -am w 

ittew 

( trtait4) wr4 Trin‘*.til 	qtzr .*1 Tr& tile** f**I *I *IF* *44 am* t4; 

Jar 	*Aar :— 

(Rw) *-1-4 alto 7.*.  airtrw trio t aaft* 	wr **at -41-4*faq Te tm; 

(t) 	%TT) fiRiala 	alarm fawn, mum*qtfcq 4 * R.* * *raw arra* 
Taira* f*-*1 tit kr-w** (ariad4) * alt* aorrigtn**1 f*nr anIII; 

(a/a) Ergig-m * sr*** * fa% quixi t aft** till w calztcr *1--- 

(w) 	 traqi TIT ciN quiegh 1R2IPT4 fdliFf ITT 311W44 -g • 
4111 alar Tim*, *Enke 4 arta f44tril war wit* aitik Amur SW WI 
t 	TOM Th7 rint; at{ 

( ‘0+2 	 *Paw Trw 	fzi 	Air lel 14 
In-411116dr t Wittn (Vat/ t aTIVW t airETW Erg 114 reit WU/WI t 3itt 
***lbw nal *nut *Awl Strftar iz-wtharatatiftt. 

R)11111TU 	* wit-4* 811114     The1W4r1111W WI till 

0) -421TrWiff, 7411T1T ) *71118-W MIT tiii8-17*411114,1rHr1ritt t!T ciairrid 'F*7 	t4g(-41 
n.1117  ( )*ITIF-V 1liiihircict f*R TIR 	Wet/ WI 744144 1118*1 at* 814 411*1 

*41:44 * Trig Blm. 

na ( ) *I** (**) iffal41-4terwm Tan S 	t fitictl axtifetuici4 
glrFT t*Tda f*nr 	ip**Nrctzr Wm a& Sr *lank *.41u4 wnearir**k* 
cricka VIT 1144-1144 Tft 	 PRI 	qii4IT tims 	 

ann 23. (0 TINTW 14ici Trw *anus' 	 iuiwit sr-csu **(,*11**fd***1 gm 
%In f*R ern. 
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R. ( ) 	 (-1 isurezeaRrift, 	 11111T 1TZR 

14115-W 

yertre-d, 

(t) 	Teta, 
(ti) watarraa, 
(art) 	44,10 * -0-+-mium 
(ta) 	Aixtrqdri3/41.14 four', liutatz 	nrnTruw 
(g8) 	alTzp?I, 	111215e<71, 
(AM) 	fitutic8, 	fa% 
(aim) 	alum rtursrksT imftrEff ?mu Ttst, 
(t) 	mum, “figtuflutb tglgrt .iuscr ozotrito Trunrksr, 
(4-4r) 	difittcr NTrazt tra)ftr-4 fgrantrfprcm-T krw -114:14fitt, 
(now) 	tivitten, tiort ftrktfwAPA9911:freffi, ATM, 
(WW) 	Roma qiqU rTIWT8t2181. 

(to.) ftwirowletzr alarm faiimitsaiircri-cl,cltaTurzri -c• 7-w 	sip Tz-w 	t 	krw 
ATUTIWW*Iiiiiivit 	Wed 	trd rill craffact fffilz 'Mt); 

( 	mkt; ) VIA-4 Nati 	Iva Tly7W SIT9T4,1ZW 	4, RWori4 afit1r€31117117W trr 	•gru 
mmcf Thzt Trf tlfa zwei t Cialitut 	.1110 ; 

(tr3-01:11zg  	3Ir4r4, t f0118112IRT 	t 31TUTFM*Trfi 	q Pn of 6 t/ lri 
-Oft B94 fiqlkct 1%7 wt71;  

1:117-1T 

(ti 	ei6) 51 cell (411 ere eitt) ufaui * 	'Pt.) tifttr; INTR; 

(VW) 	MWW, ter4W afrf 	iUiq,3rdl1ari ?ORaNhi 31van41N 4198011TrITR (Ale 
ftfr4 	 Virl7R), *TM; 

(oldite 	 ) 'ctA,Ftc 	41e aft PI 	44 (irriTO TitairaIrl itre ta, *re; 

(r414) *.it 19 t 	I Itthlz7 t8 74741,at 7i nal* 7t7 -um 	1t1Z %Oa; 

(MR) 
	

fatuff TINT 	ft f4tr9 WiT fl Dtulfuct 	51kit; 

(‘04) 	axes attirtg* 	fi 	en ch.  t t.4 ;Pea 	*rern 	f-*-R vrttil;  

(a) 
	

trelw cmcicfr 	 tTita 	ribitzTR) tfirw grq W91t; 



566 ( 16) 	 Tignikli IMP; 1.itw 11113 1998 

79 twee talk-14*SM Mott id .4 is 	411 yenfirtd TUTrzz: TIMR1111(818I*11411161q1Wft 

UtTP518 W8411 anfim telt affrzTry*faguiz kgA-4014c wel tit v< tuturrvirly, 4Trt Ittritrifit 
3RuTfrd 

fl).01-4.441 4 al-Ara awiiflanost IfTER0 	tmql* 	Ira trg, Tot' 14, Trg ten **Ft 
dtitcli till 1* 'WM 4-4 alft 5:41.14 * Pot %Trzi fek nat izgtA, 	 <Mead f+711Q t 

('f) W 	.(311*TeWartii aT*217Za f*1( **(*ftrEan, *Tim CR cRtf qUISI 

at( t Tem tyttm Mitif(W Ant* 4VMM wid:31rnalf1/46181 ffieqThaiviq ft atft Tot-4;44W 
afirsturtp1%-q 

'OA) yerefail tit vifairEll mill!: vim at 1111 	cgi 161 Tit;r4 mkrrtfir tifrfkgrit diLql 	11 arr:( 

"Rini ZOO WO 17TtillWR 4iNilrqd Nrt Wit 

Onauffissnortm 	( 0 fdtlieli Th-FlTutic,cw, 	tifdM 	go Of 111 Th14 Trfttrugt fkiwt Itzu 7RT:t. 
tasnoura. 

(R ) astTro(k ) iarelti 	fistwr ftwm mi 	uiituIaiiti 4n1, aiftwrO 	: 

T9T4/01i( zifk kunrir4jjqlqq -ow nit 	,ciqujflftjbtnufliig, Btu-40*TR t 	TR 
*%-ul awartrw 	amprq*.pril 38018telif Intr-T1117 flmiTeff 9K-4191* ticmcob8W* *44 vr 
Miff m7-4 As fait 09 74110 wraT01 Mem 	ailattgrrgra .24 Trtilftqcall qr4 * fait 

(1) fttutff m-Frwit* *mum 0 *-41 ia44-4R 7TR ath TO* cbde4 attlAtitit *kr 	MN= 
farfird 0 writ 

arn adiresrft. •  R 0. %kart:wiry; 	454cn4l 1$1, 	eks * 41-W d alt ti, ?Tire tT1 tfd .4 0 Apo? 

Tc41  torr ‘ra Off ql Iffigrif. °wad 311(  fccria ffiftm mrt. 

802ittf-sli A861111841t14*infir-elt 

va 	unn4 t 	R. roi 	3firgII41 fl'ifWbct*4; ar 
vans*. 

070 mir; 

(*) 	;wit Tifort 

OW 	fin i*:fa; 

(vR) ft:rem; 

(td.4) !MR: 

(V) ataRi*I:.  

(In) RIM TiO*4-4918211 	vii94 

(ara) 114 asisrifinift tifti.zrill 	we( 	t 30r+-rft alfga ?wiz ‘t 
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rerfwifu team ch 	 ate 	si 	 *Imor Trcifem 3l1STR*, klfilIii m 3P1 
W4 WW 31471711M T1ft-zTr Alto 74 wee flu *mot retry:Am urne ulaim (w)* *419 fqfIt cj  

.70 *7 ?cm mrur t. 

. (6) WA Thqrqjiviq * cm cho 	 .1* 	.1.4,4tri tato afrt (4ququivitt* 3riftwrith * 

	 ITIMIte 

(e)recifa ft* arai* 	sr***1177 *1-* 	 awakvii12H icif1/2149.  grif ferd mrt 

v. qx* *En* *7** retird WIT 4404 Z)TIT 	MYcirciVIC144 11:4211Tif CHOW t wf 

.IWI-drgreT*%frdT fcv cfqjieW ftfl *,[441(41, faui trfrecum 	ecefas, 	*mTilftm-frzff i nal 

*1 ate Tau 3aftwree**-yrrau tr4 uw*--dcrfu, wenfetrfa, **441144, rum trfurcm 71* aim vrferwrel wrzirr 

*Iwir at t* *ftfmtm 	aleftu kel *Writ-41*i v-cu 1.114ci* *r sich irni 37 TR 31flinftrd 

cb 	• 11:1T65 W1TTI : 

qt'q yurfwfu, Tif.4 zru kill] MIT o jqqq, tif 	 titchif 	 * 

ITYWR kW *timid fist( all 11(44 7* fueuruu um 7-* 3178149 f*i144 trm 	TIT5TWRI * qqa 

reed *I 4**,1 -eiNettd itrem* 	ei if um TNT *7 1/169 *1* (w*c(7 7-4 	 tut 

ee. 	TurfInfau 	futiTha reqffi finqfiet izre wrzt tti<, 	gnu, . Irk *RI 'fin 

ratfrff   icilzit 	*R*1 t 	 Tefiferfu *1 ?gem flu* qiiWiffntictif311 ITT f*Ptetor 

afa* *Tn. 

( R ) Th‘rfutrraq 	 lriW 81ft-W1* trim. 

( 	iaftemmttcr*71 t multi rein, rietiortiqvItgrafii, *RI *III um warm/zit 

k* 	H **7 fw NUN 	41 m fafid fwzri mrq tzrr fern 1-*7 7r4 ww irk* *ft 	virremfa 

WM **to 1-** mm. 

*-elfewfau, reed * ch eq.  wr *mu um 711417W *rsrttrn *tut* f*T(1 Tot *A 

Ter, yucrt *truct411.*134'eter f*R:mt wen 	arar cbc1,541*-nrreu um tft arar claw smin 

*tur -4117 fEfar***17ufafier I** mm. 

kt9. riti 	ler WM 3TR alf41WrI4i *ecr* 3TRI tica *IT; Tft-2131-4* fa1ciwti4aireffmg, ksks1 

(0,Hiat RR 'ER v‘k91) T TEN MIscs *177-4 Tr* Theafaview*Ru atim-rfeul*ift.mel. tlafel**(14 

aticreard1* *ma 11 71.41 =ma  *mimed .gm acid arfrui *1 tot NW:44cl TrT rm 	 *I 

U. ( 0 ya 	mid Cue* *um 	*ritif*fiew aorm a*** *TIT 3*-{ Vf aTill WI* aTtiff 

altrk chef***1 1144recIrd *TIMM 31111kluTM fieiiaT 	*Tfln 	rum*, wrEt *FIER 

* fa trrer{* arar rum -*St 	*1*Ir 	 * if*** wi il*Ttf*-1m. 

( R) 	11F-44 1910 WIT Xk3 Z74111 * 3 	 TT 4wft: 

AM Trim 	d 
vrfTnri ' err 

roftnetta. 

era 1a aI4irciQe  
* *ram * 

vat 

TRITNT 
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(10 	.ft t, TR* IFL;Otilti, rcei, •FITT:11%Wfar /11 ara; WRI:9 tdtict,1 fr9“1-4 .*+zazil 	rad 	t, iEk-Fif*mf** *fg rofInif***IfTzsfm *it tardartmf** . Mc1rxJ*gl t iftvirftitrfa gm 7:7; 3m1-44 t fta*, ;cm fa-eug fteir Trta t** 4,44**1 kicmcnum valafg y‘i 	-sweatra gwzgrzi 	 tuu *1 39t/RT 	-4134tifil ( 9)*ZP/Iff fird feb-T1 TIT artri; 	42(tfkifa .104 nTfutut 	: 
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MADHYA PRADESH ACT 
No. 13 OF 1998. 

THE RAJIV GANDHI PROUDYOGIKI VISHWAVIDYALAYA ADHINIYAM, 1998. 
[Received the assent of the Governor on the 

23rd 
May. 1993: assent first published in the "Madhya Pradesh Gazette" (Eatra-ordinary). dated the I I th June. 1998..1 

An Act to establish and incorporate a University 
of Technology for the purpose of ensuring 

systematic, 
efficient and qualitative education in engineering and technological subjects 

including Architecture and Pharmacy at Degree and Diploma level and to 
provide for matters connected therewith or incidental thereto. 

! India as.  follows : Be it enected by the Madhya Pradesh Legislature in the Forty-ninth year of the Republic of 

CHAPTER I—PRELIMINARY 

1998.1. (1) This Act may be called the Rajiv Gandhi Proudyogiki Vishwavidyalaya Adhiniyam, Short 

title, extent 

It extents to the whole of the State of Madhya Pradesh; 

	

	
and commence- 
ment 

It shall come into force on such date as the Slate Government may, by otification, appoint. 

.2. - In this Act, unless the context otherwise :equates-- 
(i) 	

"Vishwavidyalaya" means the Rajiv Gandhi l'roudyogiki Vishwavidyalaya; 
tie) 	

"Executive Council" means 
the 

Executive Council of the Vishwavidyalaya; 

"Academic Council" means the Academic Council of the Vishwavidyalaya; 

"Faculty" means Faculty of the Vishwavidyalaya; 

"Board of Studies" means the Board of Studies of the Vishwavidyalaya; 

Definitions. 

"Kuladhipati" Means the Kuladhipati of the Vishwavidyalaya; 

"Kulpati" means the Kulpati of the Vishwavidyalaya; 

"School of Studies" means an institution maintained by the Vishwavidyalaya as a 
place of higher learning and research; 

"Depart" means a Department of studies and includes a Centre of Studies; 

"College or Polytechnic" means-an institution maintained by, or admitted to the 
privileges of the Vishwavidyalay

a 
 by or under the provisions of this Act; 

"Autonomous College or .Polytechnic" means an institution declared as 
autonomous institution by the Executive Council in accordance with the provisions of this Act;  

"Affiliated College or Polytechnic" means an institution admitted to the privileges 

Statutes; 
of the V

ishwavidyalaya in accordance with the provisions of this Act 
and the 

"Principal" means the head of the college or Polytechnic and includes, when there 
is no Principa.), the person for the time being duly appointed to act as Principal; 
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"Head of a Vishwavidyalaya Department" means the head of the Teaching 
department mentained by the Vishwavidyalaya for imparting instructions to the 
students of the Vishwavidyalaya and includes the Director or Principal of any 
college'or institute maintained by the Vishwavidyalaya for the promotion -  of 
research or for imparting instructions to the students; 

"Head of College or Polytechnic Department" means the head of any department 
of a College or Polytechnic; 

"Teachers of the Vishwavidyalaya" means Professors, Readers, Lecturers and 
such other persons as may be appointed for imparting instructions or conducting 
research, with the approval of the Academic Council in the Vishwavidyalaya or 
any College Polytechnic or any institution maintained or recognised by the 
Vishwavidyalaya: 

"Persons connected with the Vishwavidyalaya" means an employee of the 
Vishwavidyalaya or a College or a Polytechnic or a member of any authority or 
body of the Vishwavidyalaya or of the Management of the College or 
Polytechnic; 

"Employee" means any person appointed by the Vishwavidyalaya and includes 
teachers and other staff of the Vishwavidyalaya; 

"Statutes, Ordinances and Regulations" means the Statutes, Ordinances and 
Regulations of the Vishwavidyalaya; 

"University Grants Commission" means the University Grants Commission 
establiated under the University Grants Commission Act, 1956 (No. 3 of 1956); 

"Hostel" means a unit of residence or of corporate life for the students of the 
Vishwavidyalaya, or of a college or of an institution provided, maintained or 
recognised by the Vishwavidyalaya; 

"Registered graduate or diploma holder" means a graduate or diploma holder 
registered or deemed to be registered under the provisions of this Act; 

"Scheduled Castes" means the Scheduled Castes as specified in relation to this 
State under Article 341 of the Constitution of India; 

"Scheduled Tribtes" means the Scheduled Tribtes as specified in relation to this 
State under Article 342 of the Constitution of India; 

"Other Backward Classes" means the Other Backward Classes as specified by 
the State Government vide Notification No. F-85-xxv-4-84, dated the 26th 
December, 1984 'as amended from time to time; 

"Vidhan Sabha" means.M.adhya Pradesh Vidha Sabha; - 

"VYAPAM" means Vyavasayik Rariksha Mandal, Madhya Pradesh, Bhopal; 

"Board" means Madhya Pradesh Board of Technical Education; 

"Court" means the Court of the Vishwavidyalaya; 

"All India Council for Technical Education" means the All India Council for 
Technical Education established under the All India eiOuncil for Technical 
Education Act,. 1987 (No. 52 of 1987). 
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CHAPTER II—THE VISHWAVIDYALAYA 

3. (I) The Kuladhipati and the first Kulpati of the Vishwavidyalaya and the first members Incorporation of 
of the Court, Executive Council and of the Academic Council thereof shall constitute the Vishwavidyaloya. 
Vishwavidyalaya and the Vishwavidyalaya so constituted shall be a body corporate by the name 
of the Rajiv Gandhi Proudyogiki Vishwavidyalaya; 

The Vishwavidyalaya shall, have perpetual succession and a common seal and shall sue 

and be sued by the said name; 

Subject to the provisions of this Act, the Vishwavidyalaya shall be competent to acquire 
and hold property, both, movable and immovable, to lease, sell or otherwise transfer any movable 
or immovable property, which may have become vested in, or may have been acquired by it for 
the purposes of the Vishwavidyalaya and to contract and do all other things necessary for the 
purpose of this Act. ' • 	(4) The headquarter of the Vishwavidyalaya shall be at Bhopal. 

4. The Vishwavidyalaya shall inter alia have the following main objectives :— 
	 Objects. 

. 
(a ) 
	

to provide a system of Teachnical Education capable of responding to the changing 
requirements of technical manpower; 

to bring about qualitative improvement in teching and learning process; 

to provide congenial environment for.  Consultancy, Continuing education and 
Research and Development activities; 

to develop strong links with industry for mutual benefits: 

to provide necessary help to the institutions to encourage enterpreneurihip 
amongst students: 

(I) 	to maintain live contact with alumini and develop alumini sponsored progammes. 

mit 
5. Subject to the provisions of this Act, the.  Vishwavidyalaya shall have the following 

VP powers, namely :— 

( I) 	to provide for instructions in such branches of learning -as the Vishwavidyalaya 
may, from time to time, determine and 'to make provision for research and for the 
advancement and dissemination of knowledge; 

(2) 	to provide instruction including correspondence arid such other courses to such 
persons as are not members of the Vishwavidyalaya as it.  may determine : 

Provide that the Vishwavidyalaya shall not provide instructions through 
correspondence save with the previous sanction of the Slate Government; 

to organise laboratories, libraries, musetims and other equipment for teaching and 
research; 

(4) 	to eatablish, maintain and ritanage colleges, polytechnics teaching departments, 
I-drools of studies, centres of\  'studies, hostels and guest houses; 	' 

„ . 
(a) to institute Professorshi s, readersht s, Lecture hips and any other academic civi\  

or teaching posts require& y thc.Vis \ avidyala . and to appoint persons to 

such posts in accordance wit \the provisiOns of this Act; 

(3) 

(5) 
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(b) to apoint persons working in any other University or organisation as teachers 
of the Vishwavidyalaya for a specified period; 

to recognise teachers as qualified to give instructions in institutions; 

to recognise persons eminent in any subject tb guide research in that subject; 

to lay down the courses of instructions for vatious examinations; . 

to institufle degrees, diplomas, certificates and other academic distinctions; 

to grant, subject to such conditions as the Vishwavidyalaya may determine, 
diplomas or certificates and confer degrees and other academic distinctions on 
the basis of examinations, evaluation or any other method of testing: 

011  Provided thet no person shall be admitted to an examination leading to any degree 
or diploma of the Vishwavidyalaya unless such persons, if he had offered a 
subject for such examination for which a course of practical work is prescribed' 
has completed such work in a college or polytechnic of the Vishwavidyalaya and 
produces a certificate of such completion from the Head of the Teaching 
Department or School of Studies or the Principal of the College or Polytechnic; 

(II) to confer degrees and other academic distinctions on persons who have carried on 
research under conditions laid down in the Ordinances; 

to withdraw degrees, diplomas, certificates and other academic destinctions for 
good and sufficient reasons; 

to confer honorary degrees or other academic distinctions on approved persons in 
the manner prescribed in the Statutes; 

to provide such lectures and instructions for and to grant such diplomas and 
certificates to persons who are not enrolled as students of the Vishwavidyalaya, 
as the Vishwavidyalaya may cdetermine; 

to admit to its privileges Colleges or Polytechnics not maintained by the 
Vishwavidyalaya, to withdraw all or any of these privileges and to take over the 
management of Colleges or Polytechnics in the manner and under conditions 
prescribed by the Statutes or the Ordinances; 

to declare a Teaching Department of the Vishwavidyalaya, School of Studies, or 
Colleges ar Polytechnics as autonomous Colleges or Polytechnics: 

Provided that the extent of the autonomy which such teaching department of'the 
Vishwavidyalaya, School of studies or Colleges or Polytechnics may have and 
the matters, lin-elation to which it may exercise such autonomy, shall be such 
as miy be prescribed by the Statutes. 

to conduct, co-ordinate, regulate and control teaching and research work in the 
Colleges or Polytechnics recognised by theVishwavidyalaya; 

to recognise hostels not maintained by the Vishwavidyalaya and withdraw any 
such recognition in the manner prescribed in the Statutes and the Ordinances; 

• to inspect Colleges or Polytechnics or institutions and to take measures to ensure 
that proper standards of instructions, teaching and training are maintained in 
them; 
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(20) to promote with special care the educational intemsts of the weaker sections of the 
people and, in particular' of the Scheduled Castes, the Scheduled Tribes, and the 
Other Backward Classes; . 

(21) to provide to the teachers and alumini of the Vishwavidyalaya facilities of 
refresher and vocational courses; 

(22) to co-operate and collaborate with other Universities and authorities in such 
manner and for such purposes as the Vishwavidyalaya may determine; 

(23) to make provision for— 

Extra-mural teaching and extenstion service; 

Correspondence Course; 

Sports and atheletic activities; 

Social service scheme; 

National Cadet Corps; 

Students Union. 

(24) to provide for training for competative examinations for service under the Union 

or the State Government and such other training as may contribute to national 
development. 

(25) to institute and manage— 

Information Bureau; . 

Employment Bureau; 

Printing and Publication Department; 

(26) to. supervise and control the residence, conduct and discipline of students of the 
Vishwavidyalaya and to make arrangemants for promoting their health and 
general welfare; 

(27) to demand and receive payment of Such fees and other charges which may be 
prescribed by the Ordinances; 

(28) to prescribe and control the fees and other charges which may be received Or 
recovered by colleges; 

(29) to create administrative, ministerial and other necessary posts and to make 
appointments thereto; 

(30) to exercise control over the salaried officers, teachers and other employees of the° 
Vishwavidyalaya in accordance with the Statutes and the 'Ordinances; 

(31) to hold and manage trusts and endowments and to institute and award fellowships, 
scholarships, exhibitions, bursaries, medals and other awards; 

(32) to receive donations and grants and to invest funds in accordance with the 
provisions of this Act; 

(33) with the prior approval of the State Government to borrow on the security of 
Vishwavidyalaya property on money for the purposes of the-Vishwavidyalaya; 
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Jurisdiction. 

Prohibition of 
discrimination in 
all 	matters 
connected with 
Vishwarldyalaya. 

to determine standards for admission to the Vishwavidyalaya which may 
examination. evaluation or any other method of testing wherever lists of select" 

candidates are not provided by the "VYAPAM": 

to make special arrangements in respect of women students as 

Vishwavidyalaya may consider desirable; 

to make arrangements for promoting the health and general welfare of the 

employees; 

to do all such acts and things, whether incidental to the powers aforesaid or not. 
as may be requisite in order to further the objects of the Vishwavidyalaya: 

6. 	(I) The Jurisdiction of the Vishwavidyalaya shall extend to the whole of the State of 

Madhya Pradesh. 

(2) Notwithstanding anything contained in any other law for the time 'being in force. any 
College or Polytechnic or institution imparting education in Engineering and technological 
subjects including Architecture and pharmacy and situated within the limits of the area specified 
under sub-section (I) shall, with effect from such date as may be notified in this behalf by the 
State Government, be deemed to be associated with and admitted to the privileges of the 
Vishwavidyalaya and shall cease to be associated with other University or Board in the manner 

prescribed by Statute or Regulation. 

(3) Nothing contained in this section shall apply in case of— 

the Colleges or Polytechnics or institutions which have not been approved by the 
All ! ..iia Council for Technical Education and the Government of Madhya 

Pradesh; 

the Colleges or Polytechnics or institutions imparting instructions exclusively in 
Agriculture and allied sciences and admitted or deemed to he admitted to the 

privileges of Agricultural Universities of the State:. 

teaching department of any University already engaged in teaching engineering 

and technological subjects including Architecture and Pharmacy. 
• 

(4) The Research and Development work being carried out in Colleges or Polytechnics or 

institutions - which have been admitted to the privileges of the Vishwavidyalaya shall he co-
ordinated and integrated into the activities of the Vishwavidyalaya with elect from such date or 
dates as may be fixed by the mutual consent of the Vishwavidyalaya and concerned colleges or 

polytechnics or institutions. 

7. It shall not be lawful for the Vishwavidyalaya to impose any test or •conditior 
whatsoever relating to religion caste, sex, place of birth or other opinion in order to entitle an.. 

person— 

to hold any office in the Vishwavidyalaya; or 

to be a member of any authority of the Vishwavidyalaya: or 

(c) 	to be appointed or admitted as a teacher; or 

to be admitted to any degree, diploma or other academic distinctions or course of 

study or to.  qualify for any degree, diploma or other academic distinction; or 

the 

(a) 
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to enjoy or exercise any privileges of the Vishwavidyalaya or benefit thereto; or 

to donate funds for creation of endowment : 

Provided that the Vishwavidyalaya may subject to the previous sanction of the 
State Government, maintain any College or Polytechnic or Institution exclusively 
for women either for education, instruction or residence or reserve for women or 
members of Scheduled Castes or Scheduled Tribes, or Other Backward Classes, 
seats for the purposecs of admission as students in any College or Polytechnic 
or Institution maintained or controlled•by the Vishwavidyalaya : 

Provided forther that nothing in this Section shall be deemed to require the 
Vishwavidyalaya to admit to any course of study students larger in number than, 
or with academic or other qualifications lower than those prescribed in the 
Statutes or Ordinances. 

8. All recognised teaching in the University Course, the authorities responsible fo 

Sorganising such teaching and curriculum shall be such as may be prescribed by Statutes Ordinances       or Regulations, as the case may be. 

r Teaching 	in 
Vishwavidyalay.a. 

9. (I) The Kuladhipati may, on his own motion, and shall on a request made by the State 
Government, cause an inspection to be made by such person or persons as he may direct, of the 
Vishwavidyalaya, its building, laboratories, museums, workshops and equipment ,and of any 
College or Polytechnic or Institution maintained by the Vishwavidyalaya or admitted to its 
privileges, and also of the Examinations, teaching and other work conducted or done by the 

Vishwavidyalaya and cause an inquiry to be made in like manner in respect of any matter 
connected with the administration or finances of the Vishwavidyalaya Colleges or Polytechnics 
,or Institutions. 

(2) The Kuladhipati shall, in every case, give notice of his intention to cause an inspection 
or inquiry to be made :— 

to the Vishwavidyalaya, if such inspection or inquiry is to be made in respect of 
the Vishwavidyalaya College or Polytechnic or Institution maintained by it; 

to the management of the College of Polytechnic or Institution if the inspection 
or•inquiry is to be made in respect of a College or Polytechnic or Institution 
admitted to the Privileges of the Vishwavidyalaya and the Vishwavidyalaya or 

management, as the case may be, shall be entitled to appoint a representative 
who shall have the right to be present-and be heard at such inspection or inquiry. 

Such person shall report to the Kuladhipati the result of such inspection or inquiry and 
the Kuladhipati shall communicate through the Kulpati to the Executive Council or the said 
management, as the case may be, his •views with reference to the result of such inspection or 
inquiry and shall, after ascertaining the opinion of the Execitive Council .or the management 
thereon, advise the Vishwavidyalaya or the management upon the action to be taken: 

Provided that where an inspection or inquiry is caused on a request from the State 
Government, the Kuladhipati shall- take action under this sub-section in consultation with the 
State Government. 

The Execitive Council of the,. management, as the -case may be, shall communicate 
- through the Kulpati to the Kuladhipati such action, if any, as it has taken or may propose to take 

upon the result of such inspection or inquiry and such report shall be submitted within such time 
as the Kuladhipati may direct. 

Inspection 	of 
Vishwavidyalaya. 
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5. Where the Executive Council or the management, does not, within a reasonable time, 
take action to the satisfaction of the Kuladhipati, the Kuladhipati may, after considering any 
explanation furnished or representation made by the Executive Council or the management, issue, 
in consultation with the State Government, such directions as he may think fit and the Executive 

Council or management, as the case may be, shall comply with. 

CHAPTER-III OFFICERS OF THE VISHWAVIDYALAYA 

10. The following shall be the officers of the Vishwavidyalaya, namely :— 

(i) 	the Kuladhipati; 
the.  Kulpati; 
the Rector; 
the Deans of the Faculties; 
the Registrar; 
the Dean of Students welfare; and 
such other officers in the service of the Vishwavidyalaya as may be declared by 

the Statutes to be officers of the Vishwavidyalaya. 

11.(I) The Governor of Madhya Pradesh.shall be the Kuladhipati of the Vishwavidyalaya. 

(2) The Kuladhipati shall by virtue of his office, be the Head of the Vishwavidyalaya and 
the President of the Court and shall when present preside at the meetings of the Court or at any 

convocation of the Vishwavidyalaya. 

(3) The Kuladhipati may— 

call for.any papers cir information relating to the affairs of the Vishwavidyalaya; and 

for reasons, to be recorded, refer any matter except a matter falling under Section 55 
for reconsideration to any officer or authority of the Vishwavidyalaya. that has 

previously considered such matter. 

(4) The Kuladhipati may, by an order in writing, annual— 

any proceedings of any officer, authority, committee or body of the 
Vishwavidyalaya constituted by or under this Act, which is not in conformity 

with this Act, Statutes, Ordinances or Regulations; or 

any proceedings of any authority, committee or other body which has been referred 
to him by the Kulapati under Sub-section (7) of Section 14, if he is satisfied that 
such proceedings are prejudicial to the interest of the Vishwavidyalaya : 

Provided that before making such order he shall call upon the officer, authority, 
committee or body concerned to show cause why such an order should not be 
made and if any cause is shown within the time specified by him in this behalf 

he shall consider the same. 

5. Where the Kuladhipati passes an order annulling the proceedings under Sub-section (4), 
he may Make such subsequent order in relation thereto in conformity with this Act, Rules, Statutes,. 
Ordinances or Regulations, as he may deem fit in the interest of the Vishwavidyalaya and the 

order so made shall be final; 

Of/leers of the 
Vishwavidyalaya. 

Kuladhipati and 
his powers. 

6. Every proposal to confer an honorary degree shall be subject to the confirmation of the 

Kuladhipati; 
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this Act. 7, The Kuladhipati shall exercise such powers as may be conferred on him by or 

under 
12. ( I) The 

Kulpati shall be appointed by the Kuladhipati from a panel of not 
less than three 

Appointment of 

distinguished persons in 
the field of technical education recommended by the committe

e  Kulpatl 
constituted under sub-section (2) or sub-section (6):

. 

Provided that if the person or persons approved by the Kuladhipati out of those recommended by the Committee are 
not willing to accept the appointment, the Kuladhipati may call for fresh recommendations from such Committee:  

• 

Provided further 
that the first Kulpati shall be appointed by 

the Kuladhipati after 

consultation with the State Government.  

0 persons, namely:— (2) The .Kuladhipati shall appoint a committee consisting of the following 

One person elected by the 
Executive Council; 

One Person nominated by 
the 

Chairman of the All India Council of Technical Education. 

One person nominated by the Kuladhipati. 

The Kuladhipati shall appoint one of the three persons to 
be the Chairman of 

the Committee. 

. 	
(3) For constituting the committee under 

sub-section 
(2), the Kuladhipati shall, six months 

before the expiry 

of the term of the Kulpati, call upon the Executive Council 
and the chairman 

of the All India Couneil of Technical Education to choose their nominees 

and if any or both of 

them fail 
to do so within one month of 

the receipt of the Kulidhipati's 
communication in this 

regard, the 
Kuladhipati may further nominate any one or both the persons, as 

the case may be, 
1K nominated'on the committed under sub-section .(2) 

(4) No person who is connected with the 
Vishwavidyalaya or any 

College shall be eleeted 
  

The Committee shall submit the panel within six 
weeks from the 

date of its constitution 
or such further time not exceeding four weeks 

as 
may be extended by the Kuladhipati. • 

	. 

• 
. 	

. 

If for any reasons the committee constituted 
under 

sub-section (2) fails to submit 
the panel within the period specified in sub-section (5), the Kuladhipati shall constitute another 

committee consiating of three persons, not connected with the 
V

ishwavidyalaya or any College, one of. whom shall be designated as the Chairman. The Committee so constituted shall submit a 
from the date of its constitution. panel of three persons 'within a period of six weeks or such shorter period as may be specified, 

(7)- 
 if the committee Constituted under. sub-section (6) 

fails to submit the panel within 
the 

the Kulpati. Period specified there in, the Kuladhipati may appoint any person whom he deems fit to be 

, 

. 	13. (1) The Kulpati shall be 
a whole-tinie salaried officer of the 

Vishwavidyalaya and his Emoluments and 

emoluments .and Sifter 
terms and conditions of serVice 

shall 
be prescribed by the Statutes. 	conditions 	of 

• 

of Krung 
terms of office of 

(2) The Kulpati shall hold 
office for a terrn 

of four years and shall not be 
eligible for and  Vacancy In . 

Service  
appointment for more than two terms. 

the office of 
Kulpati. 

566 (53) 
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Provided that notwithstanding the expiry of his term he shall continue to hold office until 
his successor is appointed and enters upon his office but this period shall not, in any case, exceed 

six months. 

(3) If at any time upon representation made or otherwise and after making such enquiries 
as may be deemed necessary, it appears to the Kuladhipati that the Kulpati— 

has made default in performing any duty imposed On him by or under this Act; or 

has acted in a manner prejudicial to the interest of the Vishwavidyalaya; or 

is capable of managing the affairs of the Vishwavidyalaya, (the Kuladhipati) may 
notwithstanding the fact that the term of office of the Kulpati has not expired 
by an order, in writing, stating the reasons therein, require the Kulpati to 
relinquish his office as from such date as may be specified in the order. 

(4) No order under sub-section (3) shall be passed unless the particulars of the grounds 
on which such action is proposed to be taken are communicated to the Kulpati and he is given 
a reasonable opportunity of showing cause against the proposed order. 

(5) As from the date specified in the order under sub-section (3), the Kulpati shall be 
deemed to have relinquished the office and the office of the kulpati shall fall vacant. 

(6) In the event of the occurrence of any vacancy including a temporary vacancy in the 
office of the Kulpati by reason of his death, resignation, leave, illness or ohterwise, the Rector 
and if no Rector has ' .en appointed or Rector is not available, the Dean of any faculty nominated 
by the Kuladhipati for that prupose shall act as the Kulpati until the date on which the Kulpati 
appointed under sub-section (I) or sub-section (7) of Section 12 enters or re-enters, as the case 	- 

may be, upon office: 

Provided that the arrangement contemplated in this sub-section shall not continue for a 

period of more than six month. 

Powers and duties 
of Ku!pat 

14. (1) The Kulpati shall be the principal administrative and Academic Officer of the 
Vishwavidyalaya. He shall be an ex-officio member and Chairman of the Executive Council and 
of the Academic Council, and Chairman of such other authorities, committees and bodies of the 

Vishwavidyalaya of which he is a member. He shall be entitled to be present and to speak at any 

meeting of any authority, committee or other body of the vishwavidyalaya,- but shall not be 
entitled to vote thereat unless he is a member of the authority, committee or body concerned. 

It shall be the duty of the kulpati to ensure that this Act, the Statutes, the Ordinances 
and the Regulations are faithfully observed and he shall have all powers necessary for 

this purpose. ' 

The Kulpati shall have the power to convene Meetings of the executive Council, the 
Academic Council and of such other authorities, committees and bodies of the vishwavidyalaya 
of which he is the chairman. He May delegate this power to any other officer of 

the vishwavidyalaya.. 

If in the opinion of the Kulpati any emergency has arisen which requires immediate 
action to be taken, the Kulpati shall take such action as he deems necessary and shall, at the 
earliest opportunity thereafter, report his action to such officer, authority, Committee or other 

body as would have in the ordinary course dealt with the matter: 
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Provided that the action taken by the Kulpati shall not commit the Vishwavidyalaya to any 
recurring expenditure for a period of more than three months: 

Provided further that where any such action taken by 
the kulpati affects any person in the 

service of the Vishwavidyalaya, such person shall be entitled to prefer, within thirty days from 
the date on which such action of communicated to hint, an appeal to the Executive .Council: 

Provided also that this power shall not extend to matters regarding amendment in the 
Ordinances, Statutes, Regulations or any matter relating to appointments. 

(5) On receipt of a report under sub-section (4) if the authority, committee or body concerned 
does not approve the action taken by the Kulpati it shall 

refer the matter to the Kuladhipati whose decision thereon shall be final. 

The action taken by the Kulpati under sub-section (4) shall be deemed to be the action 
taken by the appropriate authority until it is set aside by the Kuladhipati on a reference made 
under sub-section (5) or is set aside. 

 by the Executive Council on an appeal under the second' proviso to sub-section (4). 

(7) If in the opinion of the Kulpati, any proceeding of any authority, committee or 
other body of the Vishwavidyalaya is likely to be prejudicial to the interest of the Vishwavidyalaya, 

he shall record his reason and refer the matter to the Kuladhipati and also inform the authority, 
committee or other body concerned shall not be given effect to till the matter is decided by the Kuladhipati under sub-section (4) of Section 11. 

.(8) The Kulpati shall exercise general eontrol over the affairs of the Vishwavidyalaya and -
shall give effect to the decisions of the authorities of the Vishwavidyalaya. 

(9) The Kulpati shall exercise such other powers as may be prescribed by the Statutes, 
Ordinances and Regulations.  

IS. It shall be the duty of the first Kulpati of the Vishwavidyalaya to Constitute Court 
Executive Council, Academic Council and Other Authorities of the Vishwavidyalaya within a 

e
a

period of two years from the date of establishment Of the Vishwavidyalaya and till the said 
lhorities are constituted, the Kulpati shall be deetned to be the Executive Council, Academic -Council or such other Authority, as the case 

may be, and shall exercise the powers and perform 
the duties conferred or imposed on such authorities by or under this Act: 

Provided that the Kuladhipati may, if he considers it necessary or expendient so to do, 
appoint a committee, after consultation with the State Government, consisting of an educationist 
and an administrative expert to aid and advise the Kulpati in the exercise of his powers and 
performance of functions in lieu of each such authority. 

16. (I) A Rectoi shall be 
appointed by the Executive Council on the recommendation of 

The Rector. the Kiilpati. If the Executive Council does not accept the recommendation of the Kulpati the 
matter shall be referred to the Kuladhipati 

whose decision thereon shall be final. 

The Rector shall be a salaried officer of the Vishwavidyalaya. 

(3) Subject to the provisions of this Act, the term of office, conditions of service and 
emoluments of the Rector shall be such as may be prescribed by Statutes and till so prescribed, as may be determined by the Kuladhipati. 

Powers 	and 
duties of the first 
Kulpati. 
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(4) The Rector shall perform such duties and exercise such powers of Kulpati as may be 

assigned to him by the Kuladhipati in consultation with the Kulpati and he shall perform such 

other duties and exercise such other powers as may be prescribed by Regulations. 

Recruitment 	
17. The post of Registrar and such other cadres of other officers shall be filled from the 

through State  officers 
 of the State University•Service constituted under the Madhya Pradesh V ishwavidyalaya 

service. 	

Adhiniyam, 1973 (No. 22 of 1973). In case of non-availability of such officers the posts shall he 

filled in by the Kuladhipati by securing the services of suitable officers on deputation. 
University 

IS. (1)The Registrar shall be a whole-time salaried officer of the Vishwavidyalaya and shall 

discharge his duties under the Act, subject to the general superintendence and control of the 
Kulpati. He shall act as the Secretary of the Court of the Executive Council, of the Academic 

Council and of the Academic, Planning and Evaluation Board. 

The Registrar shall be appointed in accordance with the provisions of Section 17: 

Provided that the first Registrar 
of the Vishwavidyalaya shall be appointed by the 

Kuladhipati after consultation with the State Government and shall hold office for such period not 
exceeding four years and on such terms and conditions as the Kuladhipati may determine. 

Subject to the powers of the Executive Council the Registrar shall, unless otherwise 

provided in the Statutes, be responsible for seeing that all moneys are expended for the purpose 

for which they are granted or allotted. 

Unless otherw;se provided for by or under this Act, all contracts shall be signed and all 

documents and records shall be authenticated by the Registrar on behalf of the Vishwavidyalaya. 

The Registrar shall exercise such powers and perforth such duties as may be conferred 

or imposed on him, by the Statutes, the Ordinances and the Regulations. 

	

Dean of Stu- 	
19. (1) The Dean of Students' Welfare shall be appointed by the Executive Council on the 

dente's  Welfare- 
recommendation of the Kulpati. 

(2) The Dean appointed under sub-section.  (I) shall be a whole-time salaried officer: 

  
Provided that the executive Council may, if it is considered necessary, appoint, on the 

recommendation of the Kulpati, a teacher, not below the rank of a Reader for a period of three 
years to Discharge the duties of the Dean of Students' Welfare, in addition to his duties ati such 

teacher, and, in such a case, the Executive Council may sanction a suitable allowance to be paid 

to him. 

(3) The terms and conditions of service and duties and powers of the Dean of Students' 

  Welfare shall be prescribed by the Statutes. 

	

Other Officers. 	
20. The Appointment of other employees of the Vishwavidyalaya not covered by Section 

17 shall be made in such manner and the conditions of their service shall be such as may be 

prescribed by the Statutes, Ordinances and Regulations. 

CHAPTER-IV AUTHORITIES OF THE V1SHWAVIDYALAYA, NAMELY 

21. The Following shall be the authorities of the Vishwavidyalaya, namely :— 

the Court; 
the Executive Council; 
the Finance Comtnittee; 

The Registrar. 

Authorities of 

the 	VIshwa- 

vbiyalaya- 

• 
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the Academic Council; 

the Faculties; 
the Board of Studies; 
the Academic Planning and Evaluation Board. 
such other authorities as may be declared by the Statutes to be the authorities of 

the Vishwavidyalaya. 

22. (1) The Court shall consist of the following persons namely :— 	 Constitution of 
Court. 

the Kuladhipati; 
the kulpati; 
the Rector; 
the Dean of Faculties; 
the Secretary in charge of the Manpower Planning Department of the 

Government of Madhya Pradesh; 
the Commissioner of Higher Education, Madhya Pradesh; 
the Director of Technical Education, Madhya Pradesh; 
Chairman of the Madhya Pradesh Board of Secondary Education; 

Chairman of the Vyapam; 
one nominee of the all India Council for Technical Education; 
Director, Technical Teachers Training Institute, Bhopal; 

Dean of Students' Welfare. 

GROUP—B 

One Professor, one Reader and one Lecturer from Vishwavidyalaya Teaching 

Department/School of studies Centre of Studies to be,  elected from amongst 

themselves in the manner prescribed by the Statute; 

One PrinCipal, one Professor, one Reader and one Lecturer from affiliated 
colleges to be elected from amongst themselves in the manner prescribed by the 

statute; 

Two Principals, two Heads of Department and two Lecturers from affiliated 
Polytechnics to be elected from amongst themselves in the manner prescribed by 

the Statute. 

GROUP—C 

Director General, Madhya Pradesh Council of Science and Technology, Bhopal; 

Director, Regional Research Laboratory Council for' Scientific and Industrial 

Research, Bhopal; 

Chairman, Institution of Engineers (India) Madhya Pradesh State Centre, Bhopal; 

Three Deans of Faculty of Engineering to be nominated by the Kuladhipati; 

Two members of the Vidhan Sabha to be elected by the Vidhan Sabha; 

Three representatives to be elected by the registered graduates of the 

Vishwavidyalaya from amongst themselves; 

Every donor donating Rs. Five lakhs or more to the Vishwavidyalaya; 
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Two representatives of the Associations of Commerce and Industries to be 

nominated by the State Government; 

One representative from the salaried non-teaching employees of the 
Vishwavidyalaya elected from amongst themselves in the manner prescribed by 

the Statutes. 

GROUP—D 

Two students elected by the student members of the Board of studies from 

amcingst themselves; 

Two students to be elected from amongst themselves by students who in the 
academic session immediately proceding the election have been members of 
teams of the Vishwavidyalaya participating in the University tournaments; 

GROUP—E - 

such members of the Executive Council who are not members under any of the 

foregoing groups.— 

Explanation — 
(i) No person shall be eligible to become a member of the Court under 

more than one item; 

not more than one person shall be nominated from any Vishwavidyalaya 
Teaching Department, School of Studies or College under any one item of 

Group B. 

For the purposes of Group-D. Student shall mean a person who— 

is receiving instructions or carrying on research in any of the colleges or 
Vishwavidyalaya Teaching Department or School of Studies or any other 
institution of the Vishwavidyalaya under the terms and conditions laid 

down in the Ordinances; and 

has passed his class 12th examination of 10+2 scheme not earlier than six 
years before the opening date of the academic session in which he seeks 
election. Further, he has passed each of the examinations from 12th 

onwards in single attempt. 

The terms of office of members elected under Group-I) of the sub-section (I) shall he 

one year. 
The term of office of members nominated or elected, as the ease may he. under 

Group-B and Group-C or included. in Group-E of Sub-secticin (1) shall be cotertninus with the 

term of the Court which shall be three years. 

Every donor specified in (xxi) of Sub-section (1) shall he a member of the Court for 

7 years from the date the donation is accepted by the Vishwavitlyalaya and
.during the period 

aforesaid, the reQfesentative as may he nominated 
from time to 

time by such donor shall be 

deemed to be thd;Ctimon. 

Meeting of Court 	
23. (I) The Court shall meet at least once in a calender year and at such intervals as may 

and 	quorum he prescribed by the Statutes. 

thereat 

• 

• 
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(2) One third of the members of the court shall form the quorum. 

24. Subject to the provisions of this Act, the Court shall exercise the following powers and Power and duties 
perform the following duties, namely :— 	 of Court. 

to act as an advisory body in all matters relating to the Vishwavidyalaya; 

to review ' from time to time the broad policies and programmes of 
Vishwavidyilaya; 

to consider and pass resolutions on the annual report, the annual accounts and 
audit report thereon, if any; 

to consider and pass resolutions on the annual financial esti;nates of the 
Vishwavidyalaya; 

to confer on the recommendation of the Executive Council honorary degrees and 
other academic distinctions; • 

to review the acts of the other authorities of the Vishwavidyalaya save where 
such authorities have acted in accordance with the powers conferred upon them 
by this Act, the Statutes and the Ordinances; 

to exercise such other powers and perform such other duties as may be conferred 
or imposed upon it by this Act and the Statutes. 

25. 	The Executive Council shall be the Executive body of the Vishwavidyalaya and shall 
consist of the following, namely :— 

The Kulpati; 	 Chairman 

The Secretary incharge— of Manpower 	 Member 
Planning Department, Government of Madhya Pradesh. 

the Secretary incharge of Finance Department 	 Member 
Government of Madhya Pradesh; 

Chairman of the;Vyapam; 	 Member 

Secretary incharge of Higher Education Department 	Member 
*Government of.Madhya Pradesh.. 

four principals of affiliated colleges or ploytechnies 	Member 
or institutions to be nominated by the kuladhipati:hy 
'rotation, according to seniority; 

all Deans of Faculties; 	 Member 

two Professors from the Vishwavidyalaya teaching 	Member 
Departments/affiliated Colleges or Institutions to be 
nominated by the Kuladhipati, by rotation, according 
to seniority; 

• 

Executive 
Council. 

4:3 
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two Heads of Department from affiliated ployteehnics to 	Member 

be nominated by the Kuladhipati, by rotation according 

to seniority; 

Director Technical Education Madhya Pradesh; 	 Member 

the Chairman all India Council for Technical Educations 	Member 

Central Region Committee, Bhopal; 

tvio known industrialists with technical and managerial 	Member 

experience, to be nominated by the Kuladhipati; 

an educationist in the field of technical education from 	Member 

any national technical institution to be nominated by 

the Kuladhipati; 

Registrar. 	 Member- 
Secretary 

Powers 	and 

duties of Exe-
cutive Council. 

The members of the Executive Council other than Ex-officio members shall hold office 

for a period of three years. 

One third of the members of the Executive Council shall form the quorum : 

Provided that no quorum shall be necessary for adjourned meeting. 

26. (I) Subject to the provisions of this Act, and the Statutes, Ordinances and Regulations 
made thereunder, ff..' Executive Council shall be the supreme authority and shall have the 

following powers and perform the following duties namely :— 

to hold, control and administer the property and funds of the Vishwavidyalaya; 

to administer the funds placed at the disposal of the Vishwavidyalaya for specific 

purposes; 

to adopt the annual accounts together with the audit report; 

to prepare the annual financial estimates of the Vishwavidyalaya and to place 
them before the Court for its consideration; 	' 

(a) to adopt the annual financial estimates after considering suggestions of the 

Court, if any; 

(b) 	to fix the limit for the. total recurring expenditure and total non-recurring 
expenditure for the year based on the resources of the Vishwavidyalaya which. 
in the case of Productive works, may include the Proceeds of loans? 

Subject to clause (v), at any time during the financial year; 

to reduce the amount of the budget grant; 	. 

to sanction the transfer of any amount within a budget grant from one head 
to another or from a subordinate head under one minor head to a subordinate 

head under another minor head; or 

to sanction the transfer of any amount exceeding rupees five thousand within a 
minor head from one subordinate head to another or from one primary unit to 

another; 
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to borrow and lend funds on behalf of the Vishwavidyalaya: 

Provided that funds shall not be borrowed on the security of Vishwavidyalaya property 
without the prior approval of the Manpower Planning Department, Government 
of Madhya Pradesh; 

(viii) to transfer any movable or immovable property on behalf of the 
Vishwavidyalaya: 

Provided that no immovable property of the Vishwavidyalaya shall, except with the prior 
sanction of the State Government be transferred by way of mortgages, sale, 
exchange, gift or otherwise; 

(ix) 	to enter into, vary, carry out and cancel contracts on behalf of the 
Vishwavidyalaya in the exercise or performance of the powers and duties 
assigned to it by this Act, and the Statutes; 

to determine the form of, provide for the custody and regulate the use of the 
common seal of the Vishwavidyalaya; 

to lay before the Manpower Planning Department of Government of Madhya 
Pradesh annually a full statement of the financial requirements of all Colleges 
and hostels; 

to admit Colleges or Polytechnics to the privileges of the Vishwavidyalaya on 
the recommendation of the Academic Council and subject to the provisions of 
this Act and Statutes and to withdraw any of the Privileges and to take over the 
management of the College or Polytechnic in the manner and under coilditions 
prescribed by the Statutes and Ordinanes; 

to declare Teaching Department of the Vishwavidyalaya, Schools of Studies or 
Colleges or Polytechnic as autonomous College or Polytechnic: 

Provided that the extent of autonomy which each such Teaching Department of the 

Vishwavidyalaya, School of Studies or Colleges or Ploytechnics may have and 
the matters in relation to which it may exercise such autonomy, shall be such 
as may be prescribed by the Statutes; 

to make provision for building, premises, furnitiiró pPratus, books and other 
means needed for carrying on the works of the 	wavidyalaya; 

to accept on behalf of the Vishwavidyalaya, ttts,. bequests, donations and 
transfers of any movable or immovable properttitivhe Vishwavidyalaya; 

: 

to manage and regulate the finances, accoOdll and investments of the 
Vishwavidyalaya; 

(xvii) to institute and manage; 

a Printing and Publication Bureau; 

an information Bureau; 

an Employment Bureau; 

(xviii) to make provision for; 
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.(a) (i) 	Extramural teaching and research; 

(ii) 	Vishwavidyalaya Extention Activities; 

(iii) 	Correspondence courses; 

Students Union; 
Student's Welfare; 
Sports and athletic activities; 
Social Service Scheme; and 
National Cadet Corps. 

(xix) 	
to scrutinise all proposals of the Academic Council with a view to their execution 

within the framework of the budget; 

to institute such Professorships, Readerships, Lecturerships or other teaching 
posts as may be proposed by the Academic Planning and Evaluation Board: 

Provided that no teaching post shall be instituted without the prior approval of the 
Manpower Planning Department of Government of Madhya Pradesh; 

(xxi) 	
to create administrative, ministerial and other posts with the prior sanction of the 

State Government; 

to abolish cir suspend. after report from the Academic planning and Evaluation 
Board thereon, any Professorships, Readerships, Lecturerships, or other teaching 

posts in the VishwavidyalaYa; 

to establish, maintain and manage Colleges Polytechnics teaching Departments 
institutions of research of specialised studies, laboratories, libraries, museums 

and hostels; 

(xxiv) to recognise hostels and to provide housing accommodation for teachers of the 

.Vishwavidyalaya; 

(xxv). to arrange for and direct the inspection of affiliated colleges. rccognis©d 
institutions. Polytechnics and hostels and to issue instructions for maintaining 
their efficiency and for ensuring proper conditionsnf emplyment far members of 
their staff, and payment of adequate salaries and, in case of disregard of such 
instructions, to modify on the recommendations of the Academic Council, the 

. conditions of affiliation or recognition or taking such other steps as it deems 

necessary and proper in that behalf; 

(xxvi) to prepare a College code laying down therein the terms and conditions of 

affiliation of colleges and Polytechnics; 

to call for reports. returns and other information from affiliated colleges, 

recognised institutions or polytechnics or hostels; 

to supervise and control the admission, residence, conduct and discipline of the 
students of the Vishwavidyalaya and to make arrangements for promoting their 

health and general welfare; 

to recommend to the Kuladhipati the conferment of Honorary degree and 

academic distinctions in the manner prescribed by .the Statutes; 

I. 
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to confer or withdraw degrees, diplomas, certificates and other academic 

distinctions in the manner prescribed by the Statutes; 

to institute fellowships, scholarships, studentships, exhibitions, medals and 

prizes; 

save as otherwise provided by this Act, or the Statutes, to appoint the officers 

other than the Kulpati, teachers and other employees of the Vishwavidyalaya, to 

define their duties and the conditions of their service and to provide for the 

filling up of temporary vacancies; 

to regulate and enforce discipline among members of the teaching, administrative 

and ministerial staff of the Vishwavidyalaya in accordance with the Statutes and 

Ordinances; 

to recognise a member of the staff of an affiliated or recognised institution as a • 	teacher of the Vishwavidyalaya and withdraw such recognition; 

to fix remuneration of examiners and to arrange for the conduct of and for 

publishing the results of the Vishwavidyalaya examinations and other tests; 

to cancel examinations in the event of malpractices, Partially or wholly, and to 

take action against any *persons or group of persons or institutions found guilty 

of such malpractices, including rustication of students; 

(xxxyii).to take disciplinary action against students enrolled in the Vishwavidyalaya, 
including candidates for,  any examination; 

xxxviii) 10 take disciplinary action against staff; persons appointed as invigilators. 

examiners etc; 

(xxxii) to lix. demand and receive such fees and other charges as may be prescribed by 
ilie Ordinances; 

to make, amend and cancel Ordinances; 

to accept, reject or return to the _Academic Council for consideration, but not to 

amend, regulations framed by the Academic Council; 

to entertain, adjudicate upon and, if deemed fit, to redress grievances of the 

employees and the students; 

to exercise such other powers and perform such other duties as may be conferred 
or imposed on it.by  or under this Act; 

to exercise all powers of the Vishwavidyalaya not otherwise provided for in this • 

Act or the Statutes and all other powers which are requisite to give effect to the 

provisions of this Act or the Statutes; 

to delegate by Regulations any of its powers to the Kulpati, the Registrar or such 

other officer of the Vishwavidyalaya or a Committee appointed by it as it-may 

deem fit. 
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Finance 
	 27. (I) The Kuladhipti shall constitute a Finance Committee for the Vishwavidyalaya 

Committee. 	consisting of the following members, namely :— 

Kulpati; 

Registrar of the Vishwavidyalaya; 

Finance officer of the Vishwavidyalaya; 

Secretary incharge of Manpower Planning Department, Government of Madhya 
Pradesh or his nominee not below the rank of deputy Secretary; 

Secretary incharge Of Finance Department, Government of Madhya Pradesh or 

his nominee not below the rank of Deputy Secretary. 

(2) The finance Committee shall control the Finances of .the Vishwavidyalaya; 

(3) Subject to the provisions of this Act and the Statutes, Ordinances and Regulations made 
thereunder, the Finance Committee shall exercise the powers and perform the functions as 

under :— 

(a) 	to review the Income and Expenditure of theVishwavidyalaya; 

to prepare the Annual Financial Estimates of the Vishwavidyalaya before the 
commencement of the financial year and place it before the Executive Council 
for approval and to advise amendment therein from time to time; 

(c) 	to sanction proposals and take decisions on the income and expenditure of the , 

Vishwavidyalaya; 

(4) 	to get the annual accounts and the annual audit of the Vishwavidyalaya 
completed in time and, in the light of the report, order appropriate directions. 

(4) Three members shall form the quorum out of which presence of Kulpati and one 

member either from clause (iv) or (v) of sub-section (I) shall be essential. 

Academic 	 28. (I) The Academic Council shall be the Academic body of the Vishwavidyalaya 

Council. 	consisting of the following members,namely 

Kulpati; 

Rector; 

Director, Technical Education. Madhya Pradesh; 

Chairman, Madhya Pradesh Board of Secondary Education; 

Dean of Faculties; 

Chairman of Board of Studies; 

Heads of the Departments of the Vishwavidyalaya; 

Four Principals, two from affilated Colleges and two from affiliated Polytechnics 

to be nominated by the Kulpati, by rotation, according to seniority; 

Two Professors from affilated colleges of the Vishwavidyalaya to be nominated 

by the Kulpati, by rotation, according to seniority; 

(b) 
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Two Readers from the Vishwavidyalaya Teaching Departments amongst whom one 
shall be a lady teacher nominated by the Kulpati, by rotation, according to 

seniority; 

Registrar of Vishwavidyalaya. 	
Member secretary. 

One-third of the members of the Academic Council shall form the quorum: 

Provided that no quorum shall be necessary for adjourned meeting. 

The Academic Council shall have the power to co-opt, as members, two persons having 

special knowledge or experience in the subject matter of any particular business which may come 
before the Council for consideration. The members so co-opted shall have all the rights of the 
members of the Council in regard to the transaction of the business in relation to which they may 

be co-opted. 

All the members of the Academic Council other than ex-officio members and members 

Erred to in sub-section (3) shall hold office for a term of three years. 

(iii) (a) to make proposals for allocating departments to the Board of studies; . 

(b) to assign fellows and its own members to the faculty; • 

(iv) to make proposals for.  the institution of fellowships, scholarships, studentships, 

exhibitions, medals and prizes and to make rules for their award; 

to consider the application for admission of an educational institution to. the 

privileges of the Vishwavidyalaya: 

Provided that no such application shall be considered unless the institutioo has bccn 
approvpd by the All India Council for Technical Education and the State 

Goverlment. 

to prescribe qualifications for 	recognition of persons as teachers of the 

Vishwavidyalaya and to accord such recognition; 

to make arrangement for the conduct of examinations and to appoint result 
committees or other persons or both, as it thinks fit, to prepare the result of 
examinations and report such result to the Executive Council for publication; 

to recognise persons eminent in any subject to guide research in that subject ; 

29. 	(I) The Academic Council shall in addition to all other powers vested in it by this. Act, 

the Statutes and the Ordinances, have the following powers and perform the following duties, 

namely:— 

to exercise general supervision over the academic policies of the Vishwavidyalaya 
and to give direction regarding methods of instruction, cooperative teaching 
among colleges and polytechnics maintained by or admitted to the privileges of 
the Vishwavidyalaya, valuation of research or improvements in academic 

standards; 
• 

to cOnsider matters of general academic interest either on its own initiative or on 
a reference by a faculty or the Executive Council and to take appropriate action 

thereon; 

Powers and dillies 
of • Academic 
Council. 
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Faculties. 

(2) 	The Academic Council may appoint a Standing Committee consisting of its 
members. The constitution, powers and functions of the said Standing Committee shall be 

determined by the Statutes. 

30. (I) The Vishwavidyalaya shall have one or more faculties as may be prescibed by the 

Statutes; 

Each Faculty shall consist of the Dean and such other members and shall have such 

powers and perform such duties as may be prescribed by the Statutes; 

Each faculty shall have such departments as may be assigned to it by the Ordinances; 

The Dean shall be appointed by the Kuladhitati on the recommendation of the Kulpati 
for a period of two years from amongst the Professors of the Vishwavidyalaya Teaching 
Departments or Schools of Studies or college professors who are teachers in the said subject: 

Provided that if there is no Professor of the Vishwavidyalaya Teaching Departments or 
Schools of Studies teaching the, said subject, the Dean shall be appointed from amongst the 

Professors of affiliated colleges Who are teachers in the said subject; 

the Dean shall be the Chairman of the Faculty and shall be responsible for the due 

observance of the Statutes, the Ordinances att.() the Regulations relating to the Faculty and for the 

conduct and maintenance of standards of teaching and research; 

The Dean shall have the right to be present and to speak at any meeting of any Boards 

of Studies of the Faculty but shall not have the right to vote thereat. 

Board of Studies. 	31. (1) There hall be a Board of Studies for every subject or group of subjects for degree 

courses as prescribed by the Statutes; 

(2) Each Board shall consist of such persons as may be prescribed by the Statutes. 

Powers 	and 	32. The Board of Studies shall have such powers and perform such functions as may be 
Functions 	of prescribed by the Statutes. 
Board of Studies. 

Academic 
Planning and 
Evaluation 
Board. 

33. (I) The Academic Planning and Evaluation Board shall consist of the following al 
members, namely :— 

The Kulpati-Ex-officio Chairman; 

The Rec,tor; 

Dean of Faculties; 

Three Heads of Vishwavidyalaya Departments and Schools of Studies 

nominated by Kulpati; 

Three college Professors nominated by the Kulpati: 

Three scholars of repute not connected with the Vishwavidyalaya; 

Three Heads of Departments nominated by the Kulpati; 
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(viii) 	Two representatives of Industry nominated by the Kuladhipati. 

One-third of the members of the Board shall form a quorum. 

The term of the Academic Planning and Evaluation Board shall be three years. 

The Academic Planning and Evaluation Board shall have the following powers and 

perform the following duties, namely :— 

(i) 	to prepare the short-term and long-term plan of the Vishwavidyalaya: 

to consider and forward to the Executive Council with its recommendations the 
research projects and academic programmes proposed by the Faculties and to 
bring about inter-faculty co-ordination for taking up projects on inter-faculty 

basis: 

to suggest new academic programmes of the Faculties and to do academic 
evaluation of affiliated colleges and polytechnics of the Vishwavidyalaya from 

time to time; 

to make proposals for the establishment of departments, institutions of research 
and specialised studies, laboratories and Museums; 

to make proposals for the institution of teaching posts and for prescribing the 

duties of such posts; 

to evaluaie from time to time the working of the Vishwavidyalaya Teaching 
Departments, and Schools of • Studies; 

to evaluate periodically the progress of the plan. 

34. (I) There shall be such other Boards in the Vishwavidyalaya as may be prescribed by B Oa r d to he 

	

the Statutes. 	 comtituted. 

(2) The Constitution, term powers and duties of the Board constituted under sub-section ( I) 
shall be such as may be prescribed by the Statutes. 

. CHAPTER V—FINANCES 

35.(i) The Vishwavidyalaya shall establish a Fund to.  be called the Vishwavidyalaya Fund. 

(2) The following §hall form part of, or be paid into, the Vishwavidyalaya Fund:— 

any rent contribution or grant by Central or State Government or any body 

corporate; 

(b) 	trusts, bequests, donations, endowments and other grants, if any; 

the income of the Vishwavidyalaya from all sources including income from fees 

and charges; 

all other sums received by the Vishwavidyalaya; 

%%A wavidyulaya 
Funds. 

:es; 
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Objects to which 
Vishwavidyalaya 
Fund may be 
applied. 

The Vishwavidyalaya Fund shall be kept in any Scheduled Bank as defined in the 
Reserve Bank of India Act, 1934 (No. 2 of 1934) or invested in securities authorised by the Indian 
Trusts Act, 1882 (No. 1 of 1882), at the discretion of the Executive Council. 

Nothing in this Section shall, in any way, affect any obligations accepted by or imposed 
upon the Vishwavidyalya by any declaration of trust executed by or on behalf of the 
Vishwayidyalaya for the administration of any trust. 

36. (I) The Vishwavidyalaya Fund shall be applicable to the following objects, and in the 
following order :— 

(a) 	to the repayment of debts incurred by the Vishwavidyalaya for the purpose of this 
Act and Statutes, the Ordinances and Regulations made thereunder; 

to the upkeep of Colleges, teaching departments, Schools of Studies established by 
the Vishwavidyalaya, residence and hostels; 

to the payment of the cost of audit of the Vishwavidyalaya Fund; 

to the expenses of any suit or proceedings to which Vishwavidyalaya is a party; 

to the payment of salaries and allowances of the officers and employees of the 
Vishwavidyalaya, members of the teaching staff and the establishment employed 
in the colleges maintained by the Vishwavidyalaya for and in furtherance of the 
purposes of this Act, and the Statutes, the Ordinances and the Regulations made 
thereunder and to the payment of any Provident Fund Contributions, gratuity 
and other benefits to any such officers and employees, members of the teaching 
staff or the members of such establishment; 

to the payment of the travelling and other allowances of the members of the 
Executive Council, the Academic Council and any other authorities of the 
Vishwavidyalaya or the members of any Committee or Board appointed by any 
of the authorities of the Vishwavidyalaya in pursuance of any provision of this 
Act, and the Statutes, the Ordinances and the Regulations made thereunder; 

(g).  to the payment of fellowships, scholarships, studentships and other awards to 
students; 

to the payment of any expenses incurred by the Vishwavidyalaya in carrying out the 
provisions of this Act, and the Statutes, Ordinances and the Regulaltions made 
thereunder; 

to the payment of any other expenses not specified in any of the preceding clauses 
declared by the Executive Council to be the expenses for the purposes of the 
Vishwavidyalaya; 

No expenditure shall be incurred by the Vishwavidyalaya in excess of the limits for 
total recurring expenditure and total non-recurring expenditure for the year fixed by the Executive 
Council without the previous approval of the Executive Council. 

No expenditure other than that provided for in the budget shall be incurred by . 
theVishwavidyalaya without the previous approval of the Executive Council. 



1:1$213thf (1•1•I 	 1139 1998 	 566 (69) 

CHAPTER-VI :STATUTES, ORDINANCES AND REGULATIONS 

37. 	• Subject to the provisions of this Act and the rules made thereunder thc Statutes may 	statutes. 

provide for all or any of the following matters, namely :— 

the constitution, powers and duties of such bodies as may be deemed necessary to 
constitute from time to time; 

the manner of election or appointment and the term of office of the members of the 
bodies referred to in clause (a) including the continuance in the office of the first 
members, and filling of vacancies of members and all other matters relating to 
those bodies for which it may be necessary or desirable to provide; 

emoluments and other terms and conditions of service of the Kulpati, his powers 
and duties; 

the term of office, conditions of Service and emoluments of Rector and his powers 
and duties; 

powers and duties of the Registrar, and other officers and employees of the 
Vishwavidyalaya and the conditions of their service; 

the constitution of a pension.  or .provident Fond and the establishment of an 
insurance scheme and provisicin of gratuity and other 'benefits for the benefit of 
the officers of the Vishwavidyalaya; 

the holding of convocation to confer degrees; 

conferment of honorary degrees; 

the withdrawal of degrees, diplomas, certificates and other academic distinctions; 

the establishment and abolition of faculties, hostels, teaching departments, schools 
of studies Colleges and Polytechnics maintained by the Vishwavidyalaya; 

111 	(k) the conditions under which Colleges may be admitted to the privileges of the 
Vishwavidyalaya and withdrawal Of such privileges; 

(I) the extent of the autonomy which the teaching departments of the Vishwavidyalaya, 
school of studies or Colleges or -Polytechnics may have,  and the matters in 
relation to which such autonomy may be exercised; 

(m) qualifications of Professors, Readers, Lecturers and other teachers in affiliated 
Colleges and recognised institutions; 

the administration of endowments, and the institution of fellowships, scholarships, 
studentships, exhibitions, bursaries, medals, prizes and other awards; 

(o). the emoluments and terms and conditions of service of the officers and the 
emoluments and terms and conditions of service other than pay scales of 
teachers of the Vishwavidyalaya paid by the Vishwavidyalaya; 

(p) 	the mode of determining seniority for the purpose of this Act; 

(g) the maintenance of a register of registered graduates; 

establishment and constitution of Bureau for publications, and; 

all other matters which, by this Act, are to be provided for by Statutes; 
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Statutes 	how 
made. 

38. 	(1) The first Statutes with regard to matters set out in Section 37 shall be made by the 

State Government and a copy thereof shall be laid on the Table of the Legislative Assembly. 

The Executive Council may, from time to time make new or additional Statutes and 
may amend or repeal the Statutes in the manner hereinafter in this Section provided; 

The Academic Council may propose to the Executive Council the draft of any new 
statute or amendment of any existing Statutes to be passed by the Executive Council and such 
draft shall be considered by the Executive Council at its next meeeting: 

Provided that the Academic Council shall not propose the draft of any Statutes or of any 
amendment of a Statute affecting the status, power or constitution of any existing authority of the 
Vishwavidyalaya until such authority has been given an opportunity to express its opinion upon 
the proposal and any opinion so expressed shall be considered by the Executive Council. 

The Executive Council may approve any such draft as is referred to in sub-section (3) 

and pass the Statute or reject it or return it to the Academic Council for reconsideration, either 
in whole or in part, together with any amendment which it may suggest. 

Any member of the Executive Council may propose to the Executive Council the draft 
of any new Statute or amendment to existing Statute and the Executive Council may either accept 
or reject the proposal if it relates to a matter not falling within the purview of the Academic 
Council. In case such draft relates to a matter within the purview of the Academic Council, the 
Executive Council shall refer it for consideration to the Academic Council which may either 
report to the Executive Council that it does not approve the proposal, which shall then be deemed 
to have been rejected by the Executive Council or submit the draft to the Executive Council in 
such form as the Academic Council may approve and the provisions of this section shall apply 
in the case of draft so submitted as they apply in the case of a draft proposed to the Executive 

Council by the-Academic council. 

The new Statute or addition to the Statutes or any amendment or repeal of a Statute 
shall require the previous approval of the Kuladhipati who may sanction, disallow or remit it for 

further consideration. 

Ordlnanea. 	 39. Subject to the provisions of this Act and the Statute, the Ordinances may provide for 

all or any of the following matters •:— 

(i) 	the admission of students to colleges, teaching departments, schools of studies, 
Polytechnics and laboratories and levy of fees and their enrolment; 

00 	the degrees, diplomas, certificates and other academic distinctions to be awarded by 
the Vishwavidyalaya, and the qualifications for the same; 

the examination leading to the degrees, diplomas and certificates of the 

Vishwavidyalaya; 

the fees to be charged for courses of study in the Vishwavidyalaya and for 
admission to the examinations, degrees and diplomas of the Vishwavidyalaya; 

Laying down conditions for appearing at examinations for degrees, diplomas, 

certificates and other academic distinctions; 

conduct of examinations; 

(vii) the condition of award of fellowships, scholarships, studentships, exhibitions, 

medals and prizes etc. ; 
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• 

the maintenance of discipline amongst the students of the Vishwavidyalaya; 

the conditions of residence of the students, teaching departments, schools of studies 
and the levy of fees for residence in hostels; 

the recognition and inspection of hostels; 

the special arrangements, if any, which may be made for the residence, discipline 
and teaching of women students and prescribing for them special courses of 
study; 

giving of moral instructions; 

the. management of Colleges Polytechnics and other institutions founded or 
maintained by the Vishwavidyalaya; 

the supervision and inspection_ of -Colleges, Polytechnics and other institutions 
admitted to the privileges of the Vishwavidyalaya; 

the duties, qualifications and conditions of appointment including pay scales of 
teachers of the Vishwavidyalaya paid by the Vishwavidyalaya; 

the duties, and powers of the Board and Committees to be appointed by. the 
Vishwavidyalaya Jointly with any other Vishwavidyalaya or body; 

• 
The rules to be observed and enforced by affiliated Colleges Polytechnics and 

. 	recognised institutions in reipect Of transfer of students; 

the register of students to be kept by affiliated Colleges Polytechnics and 
recognised .institutions; 

the mode of execution of contracts or agreements by or on behalf of the 
Vishwavidyalaya ; 

(xx). the rates at which travelling allowance and daily allowance shall be admissible to 
the members of the authorities, committees and other bodies of the 
Vishwavidyalaya, the examiners, the officers and staff-of the Vishwavidyalaya; 

constitution of students union and its mode of election thereto; and 

all other matters which, by this Act, or the Statutes, are also to be or may be 
provided for by the Ordinances: 

Provided that an ordinance under item .(xv) shall be subject to the provisions of 
Section 52. 

(1) All ordinances except the first Ordinance shall be made by the Executive' Council. 

(2). An Ordinance made by the Executive Council shall come' into.  force from the date on 
which it is approved by the Kuladhipati. 

(1) Notwithstanding anything contained in sub-section (I) of Section 40, no ordinance 
Shall be made by the Executive Council— 

(a) 	affecting the admission of students, or prescribing examinations to be recognised as 
equivalent to the Vishwavidyalaya Examinations or the further qualifications 

Ordinances how 
made. 

• 

Proc. edure 
regarding 
Ordinances. 
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mentioned in sub-section (I) of Section 45 for admission to the 
degree or 

diploma courses of the Vishwavidyalaya unless a draft of the same has been 
proposed by the Academic Council; or 

Regulations. 

affecting conditions and duties of examiners and the conduct or standard of 
examinations except in accordance with a proposal Of the Faculty or Faculties 
concerned and unless a draft of such Ordinance has been Proposed by the 
Academic Council; or 

affecting the qualifications and emoluments of teachers of the Vishwavidyalaya 
paid by the Vishwavidyalaya, unless a draft of the same has been proposed by 
the Academic Council. 

.(2) 	The Executive Council shall not have powers to amend any.  draft proposed by the 
Academic Council under sub-section (1) but may reject the proposal or return the draft to the 
Academic council, for reconsideration, either in whole or in 'part, together with any amendment 
which the Executive Council may suggest. 

After any draft returned under sub-section 
* (2) has been further considered by the 

Academic Council together with any amendment suggested by the Executive Council it shall be 
again presented tome Executive Council with a report of the Academic Council thereon and the 
Executive Council may 'then deal with the draft in such manner as it may think fit.. 

Where the Executive Council has rejected the draft of an Ordinance proposed by the 
Academic Council, the Academic Council may appeal to the Kuladhipati and the Kuladhipati may 
direct that such Ordinance shall have effect from such date as may be specified in the direction. 

• 	
42. (1) The authm ljes, committees and other bodies of Vishwavidyalaya constituted by 

or under this At may make regulations, subject to the provisions-of this Act, the Statutes and the Ordinances. 

laying down the procedure to be observed at their meeting and the number of 
members required to form a quorum: 

provided that until regulations providing for quorum are made, the quorum to constitute 
. a meeting of any authority, committee or other body of the Vishwavidyalaya 

shall be the number forming the mojority of .the members constituting such 
authority, committee or other body of the Vishwavidyalaya, for the time being; 

providing for all matters which, by this Act, the Statutes or the Ordinances, are to be prescribed by Regulations; and 
• 

providing for all other matters solely concerning such authority, or other body or 
the committees appointed by them and not provided for by this Act, the Statutes 
or the Ordinances; 

(2) Every authority, committee and body of the Vishwavidyalaya shall make regulations 
providing  for the giving of notice to the members of such authority, committee or body of the date of- meetings-

and of the business to be considered at meetings and for keeping the minutes of the meeting: 

Provided that any authority; conimittee or body of the Vishwavidyalaya which is not 
satisfied with any modification or annulment may appeal to the Kuladhipati whose decision in this matter shall be final. 
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CHAPTER- VII 

RESIDENCE OF STUDENTS, ENROLMENT AND DEGREES, ETC. 

43: 
Every Student of the Vishwavidyalaya shall reside in hostel or elsewhere under such 

conditions as may be prescribed by the Statutes and Ordinances. 

44. (I) Hostels, other than those maintained by the Vishwavidyalaya shall be such as may Hostel. 

be recognised by the Executive council on such general or special conditions as may be 

prescribed by the Ordinance. 

(2) The wardens and the Superintending Staff of the hostel shall be appointed in the manner. 

prescribed by the Statutes. 

•

(3) The conditions of residence in hostel shall be prescribed by the Ordinances and every 
hostel shall be subject to inspection by the authority or officer of the Vishwavidyalaya authorised 

in this behalf by the Executive Council. 

the Executive Council shall have power to suspend or withdraw the recognition of any 

hostel on the ground that it is not conducted in accordance with the conditions prescribed by the 

Ordinance: 

Provided that no such action shall be taken without affording the managing authority of 
Such hostel an opportunity of making such representation as it may deem fit. 

45. (r) Students shall not be eligible for admission to a course of study for a degree or 

diploma unless they have passed the final examination or 10th examination respectively held 
under the Madhya Pradesh Madhyamik Shisksha Adhiniyam, 1965 (No. 23 of 1965), or an 
examination recognised in accordance with the provisions of this Section as an equivalent thereto 

and possess such further qualifications as may be prescribed by the Ordinance. 

(2) The Vishwavidyalaya may with the previous sanction of the State Government recognise 

for the purposes of •  admission to a course of study for a degree or diploma as equivalent to its 

own degrees or diplomas and any Degree or diploma conferred by any other University or Board 
or as equivalent to the final examination held under the Madhya Pradesh Madhyamik Shiksha 
Adhiniyam, 1965 (No. 23 of 1965), any other Examination and have been enrolled as student of 

the Vishwavidyalaya. 

(3) No student shall be admitted to a.  course of study leading upto a degree •unless he is 

enrolled as a student in a college polytechnic Teaching Department or School of Study. 

46. (I) Subject to the provisions of the Statutes, all Examiners and Moderators of 

examination questions shall be appointed by the Kulpati, in consultation with the Committee 

.consisting of the following members :— 

(i) 	the Dean of the Faculty concerned who shall be the Chairman of the Committee; 

(ii) 	the Chairman of the Board of Studies concerned; 

(iii) 	
a member of the Board of Studies concerned to be nominated for the purpose 

by the Kulpati, 

(2) If during the course of an examination, an examiner becomes, for any course, incapable 

of acting as such, the Kulpati shall appoint an examiner to fill the vacancy. 

Residence 	of 

Students. 

• 

Admission to 
Vishwavidyalaya 
Courses. 

Appointment of 
Examiners and 
Moderators. 
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Inspection 	of 
Colleges 	and 	

47.(l ) 
Every college or polytechnic shall furnish such reports, returns and other information 

Polytechnics and 	as the Executive Council, after
repots. 

	obtaining the opinion of the Academic Council, may require to 
enable it to judge the efficiency of the institution. 

The Executive Council shall cause such institution to be inspected from time to time by 
one or more competent persons authorised by the Executive Council in this behalf. 

The Executive Council may call upon any such College or institution so inspected to take 
with a specified period, such action as may appear to it to be necessary. 

48. Only graduate or diploma holders of the Vishwavidyalaya shall on payment of such fees 
as may be prescribed by the Statutes to be entitled to have their names enrolled in the register of 
Registered Graduates or Diploma holders to be maintained in such form as may be prescribed by 
the Statutes. 

CHAPTER-VIII 

AUDIT 

Annual Reports. 

Audit 	of 
Accounts. 

49. The annual report of the Vishwavidyalaya shall be prepared under the direction of the 
Executive Council and shall be submitted to the Court on or before such date as may be prescribed 
by the Statutes and shall be considered by the Court at its annual meeting. The Court may pass 
resolution thereon and communicate the same to the Executive Council. 

• 	
The Vishwavidyalaya shall, thereafter send a copy of the annual report to the State 

Government and the State Government shall, as soon as may be, cause the same to be laid on the 
table of the State Legislative Assembly. 

(I) The Account, of the Vishwavidyalaya shall at least once every year at intervals of 
not more than fifteen months be audited by the Examiner of Local Fund Accounts of the State. 

(2) the copy of the audited accounts together with the audit report shalt be submitted by the 
Executive Council to the Court and the State Government. The State Government shall, as soon 
as may be, cause the same to be laid on the table of the Legislative Assembly, 

 

 

CHAPTER-IX • 
Appointment of 
Teaching posts. 

APPOINTMENT TO TEACHING POSTS IN THE VISHWAVIDYALAYA 

(1) No person shall be appointed— 

(i) 	as a Professor, Reader, or Lecturer; or 

to any other teaching post of the Vishwavidyalaya paid by the Vishwavidyalaya 
except on the recommendation of a committee of selection constituted in 
accordance with sub-section (2) : 

Provided that if appointment to any of the teaching'posts aforesaid is not expected 

to continue for more than six months and cannot be delayed without detriment 
to the interest of the department of institution maintained by the 
Vishwavidyalaya, the Executive Council may make such appointment without 
obtaining the recommendation of the committee of selection constituted under 
sub-section (2) but the person so appointed, shall not be retained on the same 
post for a period exceeding six months or appointed to another post in the 
service of the Vishwavidyalaya except on the recommendation of the said 
committee of selection. 

 

4! 

Registered 

graduates/or 

diploma holders. 
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(2) The members of the committee of selection shall be.— 

(I) 	the Kulpati, Chairman, 

one expert to be nominated by the Kuladhipati from a Panel submitted by the 
Academic Council of three experts in the subject not connected with the 

Vishwavidyalaya in any manner whatsoever; 

three subject experts not connected with the Vishwavidyalaya in any manner 

whatsoever to be nominated by the Kuladhipati; 

secretary in charge of the manpower Planning Department, Government of 

Madhya Pradesh. 

(3) Three members of the selection committee shall form the quorum. 

(4) The committee shall investigate the merits of the various candidates and shall 

recommend to the Executive-Council the names, if any, of persons whom it considers suitable for 

the.  posts, arranged in order of merit: 

Provided that no recommendation shall be made, unless at least two experts nominated under 
clause (iii) and (iv) of sub-section (2) are present in the meeting in which such recommendation 

is to be decided upon. 

(5) Out of the names so recommended under sub-section (4) the Executive Council shall 

appoint persons in order of merit. 

52. The Payment of the salaries to the teachers of the Vishwavidyalaya paid by the salaries 	or 

Vishwavidyalaya shall be in accordance with scales fixed by the Executive Council by Ordinance 
teachers paid by 
Vishwavidyalaya. 

with the prior approval of the State Government. 
, 

CHAPTER X—EMERGENCY PROVISIONS 

(1) If the State Government is satisfied that owing to maladministration or financial state 	
Govern- 

mismanagement in the Vishwavidyalaya a situation has arisen where by financial stability of the 'Franc:: ett::1111;:el 
Vishwavidyalaya has become insecure, it may by notification, declare that the finances of in certain Cir- 

theVishwavidyalaya shall be subject to the control of the State Government. 	 cumstances. 

•

(2) Every notification issued under sub-section (I) shall, in the first instance, remain in 

operation for a period of One year from the -date specified in the notification and the State 

Government may, from timito time, by4a like notification, extend the period of operation by such 

further.period as it may think fit, provided that the total period of operation 'does not exceed 

three years. 

(3) During the period the notification issued under sub-section (1) remain in operation, the 
executive authority of the State Government shall extend to the giving of directions to the said 
Vishwavidyalaya to observe such cannons of financial propriety as may be specified in the 
direction and to the giving of such other directions aS the State Government may deem necessary 

and adequate for the purpose. 

(.4) Notwithstanding anything contained in this Act, any such direction may include

•  

	:— 

n provision requiring the submission of the budget to the State Government 

for sanctions; 

a provision requiring the Vishwavidyalaya to submit every proposal involving 

financial implications to the State Government for sanction; 

U 	• 
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a provision requiring the submission of every proposal for revision of scales of 
pay and rates of allowances of the officers, teachers and other persons employed 
by the Vishwavidyalaya to the State Government for sanction; 

a provision requiring the reduction of salaries and allowances of all or any class 

of persons employed by the Vishwavidyalaya; 

a provision requiring the reduction in the officers, teachers and outer persons 

employed by the Vishwavidyalaya; 

a provision requiring the lowering down of scales of pay and rates of allowances; 

and 

a provision in regard to such other matters as may have the effect of reducing 

the financial strain on the Vishwavidyalaya. 

Notwithstanding anything contained in this Act, it shall be binding on every authority 

of the Vishwavidyalaya and every officer of the Vishwavidyalaya to give effect to the direction 

given under this section. 

Every officer of the Vishwavidyalaya shall be personally liable for misapplication of 
any fund or property of the Vishwavidyalaya as a result of non-compliance of the direction given 
.under this Section to which he shalt have been a party or which shall have happened through or 
been facilitated by gross neglect of his duty as such officer, and the loss so incurred shall, on a 

certificate issued by the Secretary to Government of Madhya Pradesh, Manpower Planning 

Department, be recovered from such officer as an arrear of land revenue: 

Provided that no acting to recover the amount of loss as an arrear of land revenue shall be 

taken until- reisonable opportunity has been given to the person concerned to furnish an 
explanation and such explanation has been considered by the State Government. 

Powers of state 	
54. (I) lithe State Government on receipt of a report or otherwise, is satisfied that a 

Government to, situation has arisen in which the administration of the Vishwavidyalaya cannot be carried out in 

rnodified form 
accordance with the provisions of the Act, without detriment to the 	

interests of the 
apply Act In 

with a view 
to Vishwavidyalaya and it is expendient in the interest of the Vishwavidyalaya so to do. it may be 

to 28, 42, 49, 50 and 69 shall as from the date specified in the notification (hereinafter in this 

Section referred to as the appointed date) apply to the Vishwavidyalaya. 

The Notification issued under sub-section (I) (hereinafter referred to as the notification) 

shall remain in operation for a period of one year from the appointed date and the State 
Government may, front time to time, extend the period by such further period as it may think fit 

so, however that the total period of opetation of the notification does not exceed three years. 

the Kuladhipati shall simultaneously with the issue of the notification, appoint the 

Kulpati under Sections 12 and 13 and the Kulpati so appointed shall hold office during the period 

of operation of the notification: 

Provided that the Kulpati may notwithstanding the expiration of the period of operation of 
the notification, continue to hold office thereafter until his successor enters upon office but this 

period shall not exceed one year. 

As from the appointed date, the following consequences shall ensue, namely:— . 

(.0 	
the Kulpati, holding office immediately betore the appointed date, shall 

notwithstanding that his term office has not expired, vacate his office; 

notification,.for reasons to be mention provide for better 	
that  direct 	the provisions of Sections 12,13,22 

administration of 
Vishwavidyalaya 
In 	certain 
Circumstances. 

• 

" C) 

• 
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every person holding office as a member of the Court, the Executive or the 
Academic Council. as the case may be immediately before the appointed date 
shall cease to hold that office; 

until the court, executive Council or Academic Council. as the case may he is 
reconstituted in accordance with the provisions as modified. the Kulpaii 
appointed under Sections 12 and 13 as modified, shall exercise the powers and 
perform the duties conferred or imposed by or under this Act, on the Court, the 
Executive Council or Academic Council: 

Provided that the Kuladhipati may, if he considers it necessary so to do, appoint a committee 
consisting of an educationist, an administrative expert and a financial expert to assist the Kulpati 
so appointed in exercise of such powers and performance of such duties. 

(5) 	Before the expiration of the period of operation of the notification or immediately as 
early as practicable, thereafter, the Kulpati shall take steps to constitute the Court, Executive 
Council and Academic Council in accordance with the provisions of the Act, as unmodified and 
the Court, Executive Council and Academic Council as so constituted shall begin to function on 

ildate immediately following the date or expiry of the period of operation of the notification of 
the daie on which the respective bodies are so constituted whichever is later: 

Provided that if the Court, Executive Council and Academic Council are not constituted 
before the expiration of the period of operation of the notification,. the Kulpati shall on such 
expiration, exercise the powers of each of these authorities subject to prior approval of the 
Kuladhipati till the Court, Executive council or Academic Council, as the case may be, is so 
constituted. 

Effect 	on . 
expiration of the 
period 	of 
operation 	of 
notification 
under Section 54. 

55. On expiration of the period of operation of the notification issued under Section 54, the 
precisions of this Act, as modified in application to the Vishwavidyalaya mentioned in the 
nolification shall cease to operate in respect thereof and the other relevant provisions of this act 
shall revive and continue to apply thereto: 

Li 	• 

Provided that the expiration of, the operation of the notification shall not affect:— 

(a) 	Previous operation ofor anything done or suffered under:the provisions as modified 
in any order made thereunder; or 

(b) any right, privilege, obligation or liability acquired, accrued or incurred under the 
provisions as modified or any order made thereunder; or 

(c) 	any investigation or remedy in respect of any such right, privilege, obligation dr 
'liability as aforesaid, and such investigation or remedy may be instituted or 

enforced ag if the modified provisions had not ceased to apply. 

CHAPTER-XI—SUPPLEMENTARY PROVISIONS 

56. 	If any question arises regarding the interpretation of any provisions of this Act or any 
Statutes, Ordinances or Regulations or as to whether any person has been duly elected, appointed 
as or, is entitled to be, a member of any authority or other body of the Vishwavidyalaya, the 
Matter shall be referred to Kuladhipati whose decision thereon shall be final: 

Provided that before taking any such decision the Kuladhipati himself or an officer 
nominated by him shall give the person or persons affected thereby a reasonable opportunity of 
being heard. 

Disputes as to 
constitution of 
Vishwavidyalaya 
authorities and 
bodies. 
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Explanation.—In this section, the expression— 

"body" includes any committee constituted by or under this Act; 

"appointed" does not include appointments to the salaried posts of the 

Vishwavidyalaya. 

Constitution of 	57. Where any authority of the Vishwavidyalaya is given power by this Act, or the Statutes 
Committees, 	to appoint committees, such committees shall, save as otherwise provided, consist of members of 

the authority concerned and of such other persons, if any, as the authority in each case may 

think fit. 

Filling of Camas! 	58. Save as otherwise providedin this Act, all casual vacancies among the members other 
vacancies, 	 than ex-officio members of any authority, committee or other body of the Vishwavidyalaya shall 

be filled, as soon as conveniently may be, by the persons or the body who nominated, appointed, 
elected or co-opted the member whose place. has become vacant and the person nominated, 
appointed, elected or co-opted to a casual vacancy shall be a member of such authority, committee 
or body for the remainder term for which the person whose place he fills would have 

been a member. 

Proceedings of 	59. No act or proceeding of any authority, committee or body of the Vishwavidyalaya.  
Vishwavidyalaya shall be invalid merely by reason of— 
and bodies not 
invalidated by 
vacancies. 	 (a) any vacancy in or defect in the constitution thereof; 

(b) any defect in the election, nomination or appointment of a person acting as a 

member thereto; or 

any 	°Warily in its procedure not affecting the merits of the case. 

60. (1) Every salaried officer and teacher 	of the Vishwavidyalaya paid by the 

Vishwavidyalaya shall be appointed under a written contract which shall be, lodged with the 
Vishwavidyalaya and a copy thereof furnished to the officer teacher concerned. 

(2) 	Any dispute regarding service matters arising out of contract or otherwise between the 
. Vishwavidyalaya and any of its salaried employees shall be adjudicated upon by the Kulapati and 
an appeal.against the Kulapati's decision shall lie to the Kuladhipati, who shall decide the dispute 
himself or refer it to a tribunal constituted for the purpose consisting of the following 

members, namely:— 

a Senior Vice-Chancellor of any of the University; 

a Senior Secretary to the State Government, and 

a Senior Principal of the post-graduate engineering institution of the State. 

Pension 	and 	61. The Vishwavidyalaya shall constitute for the benefit of its officers, teachers, clerical 
Provident Fund, staff and other employees in such manner and subject to such conditions as may be prescribed by 

the Statutes such pension,insurance and provident fund and institute such other benefit as it may 

deem fit. 

Protection 	of 	62. No suit, prosecution or other legal proceedings shall lie against any officer, teacher or 
action taken in 
good faint. 	

other employee of the Vishwavidyalaya for anything which is in good faith done or intended to 
be done by him under this Act, or the Statutes of the Ordinances or Regulations. 

Conditions of 
Service. 
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63. No persons shall impart instruction in the Vishwavidyalaya or any College,— 

unless such person possesses the qualifications laid down by the Academic Council 

in that behalf; and 

except in such subject or subjects and upto the standard for which his qualifications 

have been approved by the Academic Council. 

64. (I) Professors, Readers and Lecturers in Colleges and Lecturers and Head of 

. Departments in Polytechnics fulfilling the academic and other qualifications and conditions of 
experience laid down by the All India Council for Technical Education (A1CTE) and drawing pay 

. in the A1CTE pay scales or that approved by the State Government shall be recognised as 
Professors, Readers, Head of Departments and Lecturers of the Vishwavidyalaya, Principals of 
Colleges with a minimum 15 years teaching experience of minimum degree level in concerned 
subjects and drawing salary of the Principal approved by the State Government shall be 

raliknised as professor by the Vishwavidyalaya. 

(2) Visiting Professor means a Professor invited by the Executive Council for a short term 

of not more than 6 months as stipulated in the contract. 
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(3) A teacher who is appointed on parttime basis in any institution shall not be given 

recognition by. the Vishwavidyalaya. 

65.. (1) Wherever in accordance with this Act, any person is to hold an office or to be a Terms of office or 

member of any authority, by rotation according to seniority, such seniority.  in the absence of any members 	of 

prolisions to the contrary in the Act, shall be determined in accordance with the Statutes: 
- 	Authority 	of 

Vishwavidyalaya. 

Provided that, till the Statutes are made, the seniority in particular cadre shall be determined 
by, the length of continuous service in such a cadre and where the length of continuous service 
of two or, More persons in the same cadre is the same, then "Seniority" shall be determined by 

Seniority in age. 
• 

(2) 	Wherever any person becomes a Member of any authority by virtue of the post or office 
held by him or by virtue of possessing a specified qualification, he shall forthwith cease to be a 
rather of such authority if he ceases to hold such post or office or if he ceases to possess such 

qualifications before the expiry of the term of his membership: 

Provided that he shall not be deemed to have ceased to hold his post or office merely by 

reason of his proceeding on leave for a period not exceeding four months. 

66.. (1) Any member other than an ex-officio member of the Court Executive Council, the 
Academic Council, or any other Vishwavidyalaya Authority or committee of Dean of a Faculty 

may resign by a letter addressed to the Registrar, and the resignation shall takeeffect as soon as 

the letter is received by the Registrar. 

(2) Any officer of the Vishwavidyalaya, whether salaried or otherwise, other than a Dean 

may resign his office by a letter addressed to the Registrar. Such resignation shall take effect from 
the date on which the same is accepted by the Authority competent to fill the vacancy. 

67. 	(1) A person shall be disqualified for being chosen as, and for being a member of any 

of the Authorities of the Vishwavidyalaya— 

if he is of unsound mind; or 

if he is deaf, mute or suffering from any contagious disease; or 
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if he is an undischarged insolvent; or 

if he has been convicted by a Court of Law of an offence involving moral turpitude 
and sentenced in respect thereof to imprisonment for not less than six months 

(2) If any question arises as to whether a person is or has been subject to any of the 
disqualifications mentioned in sub-section (I) the question shall be referred for the dicision of the 
Kuladhipati and his decision thereon shall be final and no suit or other proceeding shall lie in any 

court of law against such decision. 

68. (I) The Kuladhipati may, on the request of the Executive Council, remove the name 
of any person from the register of graduates or diploma holders and remove the name of any 

person from membership of any authority or.  body of the Vishwavidyalaya, if— 

he is guilty of gross misbehaviour; and 

he acts prejudicial to the interest of the Vishwavidyalaya: 

Provided that the Kuladhipati shall cause a preliminary enquiry to be made and if he is 

satisfied that prima facie case exists, he shall serve on such registered graduate 
or diploma holder or a member of any authority or body, as the case may .be, a 
charge-sheet, in writing, stating the misbehaviour or the act prejudicial to the 
interest of the Vishwavidyalaya, as the case may be. 

 

After taking into consideration the reply to the charge-sheet submitted to him by the 
registered graduate or member of the authority or body of the Vishwavidyalaya, as the case may 
be under sub-section (I), the. Kuladhipati may, if he considers that further action is necessary, 
entrust the enquiry. to a Tribunal consisting of a nominee of the Kuladhipati, a nominee of the 
Executive Council and a nominee of the accuied registered Graduate or diploma holder or 

member, as the case may be. 

The Tribunal shall after giving the accused registered graduate or diploma holder or 
members, as the case may be. an opportunity of being heard and examining such evidence as may 
be necessary, record its findings and forward it to the Kuladhipati; and.  

The Kuladhipati may, after considering the report of the Tribunal pass such final orders 

as he considers necessary: 

• 

C 
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Provided that no order shall be passed unless the accused registered graduate.  or diploma 

holder or member, as the case may be has been given a reasonable opportunity to show cause as 

to why the proposed action should not be talcen against him. 

of 	69.• If any difficulty arises as to the first constitution or reconstitution of any authority of 
the Vishwavidyalaya after Commencement of this Act, or otherwise in giving effect to the 
provisions of this Act, the State Government, as occasion may require, may be order do anything 

which appears to it necessary for the purpose of removing the difficulty. 
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